D.E.G. (Railways),
1965-66

[Mr. Deputy-Speaker]
Committee looks into this imme-
diately and places the fact before
the House the House will have
material for the purpose of discuss-
ing the matter whether it ought to
allow the excess demands or not.
That would be an advantage tp the
House. There is no doubt about
that. But not to place it before the
House even in such cases which are
definitely known to the Government
saying that the Public Accounts
Committee has not sent its report is
not justified.”

It is a very lengthy ruling on this
point taking into- consideration the
procedure and practice followed in
this House. But if the practice has
changed 1 cannot say off-hand just
now. As I have said, if there is some
justification or some excuse he may
advance that but so far as the pre-
vious ruling is concerned nobody can
challenge it on the floor of the House.

SHRI S, M. BANERJEE: Sir, my
only demand was, let the Minister
become humble and submissive and
let him tender an apology.

MR. DEPUTY-SPEAKER: That is
not relevant.

SHRI S. M, BANERJEE : All right,
1 withdraw.

MR. DEPUTY-SPEAKER: He has
tried to explain the present practice
and he has justified it. But it is not
justified if you keep in mind the
ruling given by the Speaker taking
into consideration the procedure and
taking the point that he made regard-
ing examination by the Public
Accounts Committee. The ruling is
very clear (Interruption),

SHRI DEORAO PATIL (Yeotmal) :
A point of order has been raised and
you have given your ruling. Now
what is to be done?

MR. DEPUTY-SPEAKER : This
time he will explain the position and
those hon. Members who feel that
there is dereliction of duty might vote
against it. That is all. Nothing more
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could be done. Now, does the hon.
Minister want to explain the other
points ?

SHRI S, M. BANERJEE: Let the
Minister realise the seriousness......

MR, DEPUTY-SPEAKER :
question of drubbing him,

SHRI C. M. POONACHA: Shri
Goel- referred to the British Parlia-
mentary practice and all those things.
The excess expenditure now sought
for approval by this hon. House has
been explained in the papers that
have been circulated. I submit that
the Demands may be adopted.

MR. DEPUTY-SPEAKER: ‘The
question is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1966, in respect of the fol-
lowing demands entered in the
second column thereof—

Demands Nos, 2, 5, 8 and 15."
The motion was adopted.

14.57 hrs,

GOLD CONTROL BILL

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Mr, Speaker, Sir,
I rise to move for consideration of the
Gold (Control) Bill, 1968. The Bill
has been considered by a Joint Com-
mittee of the two Houses and the
report of the Committee is already
before the House. I should remind
the honourable Members that the
present Bill, being in replacement of
the Gold (Control) Ordinance, 1968,
it is necessary that its consideration
by both the Houses of Parliament is
vompleted by 30th August at the
latest.

The Bill almost entirely follows the
arrangement and includes the provi-
sions as in the Ordinance which was
promulgated by the President on 29th
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June, 1968. The public, as also the
trade, therefore, have had time to
express their views and make repre-
sentations, The representations
réceived were duly considered
and some améndments, particu-
larly in respect of provisions concern-
ing the goldsmiths, have been incor-
porated in the Bill during its consi-
deration by the Joint Committee.

1 may mention at the outset that
the present Bill.does not seek to bring
about any change in the basic pattern
of Control as it obtained since Nov-
ember, 1966, when the 14-carat restric-
tion on the purity of ornaments was
withdrawn and certain modifications
were carried out in the pattern of
control in response to the opinions
expressed in Parliament and outside.
Briefly, the pattern of Control in this
Bill envisages that ‘there should be
no restriction of purity or otherwise
on manufacture, acquisition, posses-
sion or sale of gold ornaments which,
when they exceed certain specified
limits, are only required to be declar-
ed. These limits have Been pitched
fairly high so as to ensure that by far
the larger sections of people are not
required to make these declarations.
The private possession of primary
gold, that is gold in the form of in-
gots, slabs, bars, rods, etc.. is banned.
There is no restriction on possession
of gold articles which were possessed
by persons at the time of introduction
of the Gold Control Rules in January,
1963 but there is a restriction on fresh
acquisition of articles, as distinct from
ornaments. An exception has, how-
ever, been made in favour of gold
coins to the extent of five in number
by way of gift or exchange, Business
in gold by dealers and refiners, as
hitherto, is controlléed and regulated
by a system of licensing and pres-
cription of returns. Gold refineries
have been brought under stricter Gov-
ernment control and they manufacture
primary gold only in the form of
standard gold bars as prescribed. The
ultimate object is to bring the gold
refining work under State manage-
ment as soon as possible. A certified
goldsmith can accept work not only
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from the public but also from licen-
sed dealers. He can also take the
assistance of specialist goldemiths like
diecutters, engravers etc. Special
facilities have been provided in case
of gold which forms part of the
structure of public religious institu-
tions and for ornaments and articles
owned by these institutions,

Besides these basic features some
new provisions have been introduced
in the Bill with a view to tightening
up the procedural aspects of the Con-
trol and eliminating certain adminis-
trative lacunae which had come to
notice during the course of the actual
working of the scheme of control. The
Notes on Clauses which were appended
to the Bill as introduced in the Lok
Sabha focus attention on these pro-
visions. However, I may make men-
tion here of two important provisions.
Consequent on the ban on private
Ppossession of primary gold, a tendency
was noticed for smuggled gold to be
disguised in the form of crudely made
ornaments which, in essence, were
nothing but gold bullion. It was also
observed that in several cases the
persons from whom dealers claimed to
gave acquired ornaments were -either
fictitious or not traceable so that the
source of such gold which remained
unaccounted for, but which had none-
theless entered into circulation on a
substantial scale, could not be traced.
An ‘Explanation’ has now been added
to the definition of the term ‘orna-
ment’ with a view to ‘exclude crude
manufactures of gold from the facility
available in law for the acquisition,
sale and possession of genuine orna-
ments. Simultanecusly, a provision
has also been made casfing a respon-
sibility on all licensed refiners, dealers
and goldsmiths to take all reasonable
steps to satisfy themselves as to the
identity of the persons from whom
they acquire any articles or orna-
ments. The second important provi-
sion requires every licensed dealer or
refiner to declare all gold articles or
ornaments which belong to him or
which are in his possession, custody
or control. The exemption limits
permissible from the general publig
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in relation to the requirement of
declaration of ornaments will not be
available to the dealers and refiners.
It had been repeatedly observed thar

licensed dealers, when found in-

possession of stocks of ornaments in
excess to- those entered in their pres-
cribed accounts, often took the plea
that these represented their personal
property. It was also noticed that
they kept the ornaments manufactured
by them clandestinely, at their resi-
. dences and other places, and when
such stocks were detected, they
. claimed them as their personal pro-
_perty. It, therefore, became neces-
sary to provide for declaration of all
ornaments and articles possessed,
owned or controlled by dealers and
refiners. 1 may mention that this
provision does not apply to certified
goldsmiths. I may also make a refer-
ence to another new provision which
has been introduced with a view to
safeguarding the interests of the pub-
lic as also to check possible malprac-
tices. This requires licensed dealers
to stamp the purity df the ornaments
manufactured or sold by them. This
~ provision will again not apply to
" certified goldsmiths who only manu-
facture ornaments on orders of their
customers and do not, like the dealers,
buy or sell ornaments,

The Joint Committee, which consi-
dered the provisions of the Bill, taking
in account of the representations
received from various interests also
has made several changes in the Bill.
For instance, a certificate issued to a
goldsmith which is at present subject
to periodical renewal will now be valid
for his lifetime unless it is cancelled
earlier for reasons such as contraven-
tions of the law. A displaced gold-
smith who had taken rehabilitation
loan has been made eligible to apply
for grant of a certificale if he so0
desires. Similarly, a member of a
goldsmith’s family who was assisting
the goldsmith in his work for a period
of not less than one year before the
commencement of this Act can apply
for a certificate. Further, an artisan
working for a licensed dealer may
also apply for a certificate. The
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quantitative limit on primary gald
used by a goldsmith during the course
of manufacture of ornaments has been
raised from 200 grams to 300 grams.
He has also been permitted to engage
one hired labourer to assist him in
his work although such hired labourer
will not be eligible to receive a certi-
ficate. A provision has also been made
for reference to a High Court on
questions of law,

Soon after this Bill is passed, I
intended to arrange for a proper
publicity in the newspapers, etc. to
explain in layman’s language the
provisions of this Act as they affect
the public at large and the trade so
that the common man is made fully
aware of his rights and obligations
under this law,

I will now briefly deal with the
Minutes of Dissent which some hon-
ourable members have appended to
the report of the Joint Committee, A
particular point of criticism in several
of these minutes is about the lot of
the goldsmiths. It has been stated
that the Bill continues to be a measure
weighted against the goldsmith and
his children, that grant of certificates
only to such displaced goldsmiths as
have repaid the rehabilitation loan
will spell hardship, and that condi-
tions attaching to the issue of the
certificates are onerous. This line of
criticism causes me some surprise,
because the Bill, as reported on by
the Joint Committee, in fact meets
these as well as other points. The
amendments incorporated in the Bill
by the Joint Committee to which I
have already referred confer on the
goldsmiths very substantial further
concessions. I would wurge for the
consideration of my friends who are
particularly concerned about the lot
of the goldsmiths that they might
closely examine the provisions aof
Chapter VIII of the Bill,

1 am gratified to see that while
appending their minutes of dissent,
majority of the members have none-
theless endorsed aims and objectives
of the policy underlying the Gold
Control measure. Shri Anbazhagan



3129

has in fact stated that “these s*atu-
“tory measures adopted in the past and
also provided in this Bill, do not go
far”. Perhaps this is so. Recognis-
ing, however, that a measure of socio-
economic reform which is aimed at
changing centuries-old traditions and
customs cannot be expected to become
“fully effective within a short period,
Government, in deference -to public
opinion, decided to introduce the res-
trictions aimed at discouraging the
use of gold only gradually. Govern-
ment's policy, however, remains
directed towards taking progressive
steps to wean people away from the
habit of acquiring gold and mobilise
for constructive utilisation the consi-
derable wealth in the country which
lies idle and inactive in the form of
gold hoardings. A point made in this
regard in the dissenting minutes was
that although there was sympathy for
the aims of the Government's gold
policy, yet as the objectives of the
policy had not been achieved, the
measure should be opposed. 1 regret
I do not see the validity of this man-
ner of reason. First, even in its
relaxed form, the Gold Control has
been valuable aid in the detection of
smuggling and has placed obstacles
and hurdles in the path of circulation
of smuggled gold, Secondly, the
point that smuggling still persists is not
an argument against the Gold Con-
trol; on the contrary it reinforces the
need for stricter measures. If smug.
gling could persist in spite of control-
led conditions, the position resulting
from elimination of such a control
would be far more alarming. It would
be readily appreciated that our scarce
foreign exchange resources do mnot
permit of any liberties to be taken in
the matter,

A point has also been made that
smugglmg, no matter what the com-
modity, is harmful and steps should
be taken preferably on other fronts
to prevent smuggling of gold as also
of other commodities and to plug
" leakages of foreign exchange parti-
cularly through under-invoicing and
over-invoicing of goods. I may assure
the House that the Government is

fully alive to the need to tighten up.
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e measures simultaneously on those
troms also, Various steps-have been

-taken and are being taken in those

directions. I have also to remind
honourable members that whereas all
smuggling is bad and injurious for the
economy of he country, gold stands
in a class by itself. Because of its
easy vendibility, comparatively smaller
bulk for walue and the continuing
urge to acquire gold, smuggling of
gold as a single commodity has been
causing the largest drain on our
foreign exchange resources and, there-
fore, needs special attention and more
drastic measures fo combat it. It
follows that general measures taken
on the anti-smuggling front are sup-
plemented by a system of detailed
control on the internal transactions in
gold such as this Bill seeks to impose.
I also see no force in the contention
that gold is the only safeguard against

inflationary tendencies and the
dwindling value of the rupee. The
hoarding of gold results in sterile

waste of resources. Even on purely
commercial considerations, the
advantage of investment in gold is
only illusory. If money is properly
invested in Small Saving and other
schemes, which are easily available to
the common man, the return on such
investments would be substantial over
a period, even more than the gain by
the rise in the price of gold. The
fact of the matter is that those who
choose to invest in gold in a big way
are not interested in obtaining return
on their investment, but to hide their
wealth, Then criticism has been made
of the regulation of trade in gold. I
do not see how we can do without
regulating business and trade in gold
if we have to have any sort of control.
The provisions of this Bill do not
interfere with the carrying on of

" legitimate business. Such restrictions

as have been imposed to regulate the
trade are minimum and absolutely
essential.

In some minutes of dissent, it has
been stated that no attempt has been
made to reduce the lure and demand
for gold from the public. The most
important weapon to bring this about
was the 14-carat restriction on purity
of ornaments which was withdrawn
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in deference to the views expressed
in the Parliament and outside. ‘The
other potent weapon to reduce this
lure and demand for gold is through
systematic public education. Here
again, the required degree of initiative
and guidance has not been forth-
coming from leaders of public opinion.
I would earnestly urge the honourable
members to exert their influence and
lend their active support towards
extensive public education so as to
wean the public away from the habit
of locking their resources in gold.

I wquld wind up by stating that
Government's basic gold policy having
already been endorsed by the Parlia-
ment when it enacted the Gold (Con-
trol) Act, 1865, which was a far imore
restrictive and stringent measure,
there ought to be no serious criticism
of the present Bill as reported by the
Joint Committee. With these words,
Sir, I move*:

*“That the Bill to provide, in the
economic and financial interests of
the community, for the control of
the production, manufacture, sup-
ply, distribution, use and possession
of, and business in, gold, ornaments

. and articles of gold and for matters
.connected therewith or incidental
thereto as reported by the Joint

Committee, be taken into considera-

tion.”

MR, DEPUTY-SPEAKER :
moved :

“That the Bill to provide, in the
economic and financial interests of
the community, for the control of
the production, manufacture, sup-
ply, distribution, use and possession
of, and business in, gold. ornaments
and articles of gold and for matters
connected therewith or incidental
thereto as reported by the Joint
Committee, be taken into considera-
tion.”

SHRI SRINIBAS MISRA (Cuttack):
On a point of order. The hon. Minis-
ter has just stated that this Bill does
not interfere with any profession or
with any business. I would draw
your attention to clause 39.

Motion
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MR, DEPUTY-SPEAKER : If he has
objection to any particular clause, he
can raise that point when that clause
comes up. -

SHRI SRINIBAS MISRA: I am
raising the point under article 19 of
the Constitution. Kindly see what
clause 39 says. It reads thus:

“Save as otherwise provided in
this Act, no person shall commence,
or carry on, business as goldsmith
after the commencement of this Act,
unless he holds a valid certificate
recognizing him as a goldsmith.”.

So, there is a prohibition here. It
appears that the hon. Minister thinks
that this Bill is only for the present,
and no future generation will become
goldsmiths. Because of circumstances,
the calling of goldsmiths is a profes-
sion in this country to this extent
that a caste is specifically called as
goldsmiths. Article 19(1)(g) says
that :

“All citizens shall have the right

to practise any profession or to
carry on any occupation, trade or
business.”,

It can only be restricted under clause
(6) of article 19 which says thus:
“Nothing in sub-clause (g) of the
said clause shall affect the opera-
tion of any existing law in so far
as it imposes, or prevent the State
from making any law imposing, in
the interests of the general public,
reasonable restrictions on the cxer-
cise of the right....

MR. DEPUTY-SPEAKER: That is
the point.

SHRI SRINIBAS MISRA : Reason-
able restriction on the exercise of the
right does not mean that we can
abolish the profession itself.

MR. DEPUTY-SPEAKER : It does
not mean abolition; it is only restric-
tion. Whether it is reasonable or not
is a thing on which interpretations
may differ.

SHRI N, DANDEKER (Jamnagar) *
His point is that in a generation the
profession of goldsmiths will be
abolished.

*Moved with the recommendations of the President,



3133

SHRI SRINIBAS MISRA: I am
<oming to that. Clause 39(4) says:

“On and from the commencement
of this Act, the following classes of
persons shall be eligible to apply
for the grant of a certificate,
namely :—

(a) a person, who at the com-
mencement of this Act is a
member of the family of a verti-
fied goldsmith and had been
assisting him in his work as a
goldsmith for not less than one
year.”,

But what about the people who will
be born hereafter? What about the
people who will be able to assist the
goldsmiths and who would take up
the profession of the father after
attaining majority. Those persons
are completely blocked out and they
are being disabled from practising that
profession. It is actually killing the
profession; it is not regulating it or
rsstricting it but actually killing it
and eliminating such persons  {rom
practising the profession of gold-
smiths, So, this clause and the Bill
which contains such a clause cannot
be considered and it is unconstitu-
tional,

MR. DEPUTY-SPEAKER :
hon. Member has himself pointed cut
already, there can be reasonable
restriction in public interest and it is
such a restriction that is sought to be
put on this particular profession. As
regards the interpretation which the
hon. Member has given it is a point
for debate whether it could be inter-
preted in that manner or in some
other manner. There is no point of
order.

‘SHRI SRINIBAS MISRA: 'The
©Constitution authorises only restric-
tion but it does not authorise abolition
-of a profession so far as persons are
-concerned,

SHRI NAMBIAR (Tiruchirappalli) :
‘¥t goes against the fundamental rights
and the Constitution. Even the
Deputy Prime Minister cannot violate
the fundamental rights,
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SHRI MORARJI DESAI: In the
first place I would submit that there
have been several rulings by the
Speaker that the question of law,
namely whether it is within the
Constitution or not is not to be decided
by the House but it will be decided by
a proper court. Therefore, that point
of order does not arise at all,

But even when he says that this is
a fundamental right, I would submit
that it is a fundamental right for all
citizens, that is, those who are living,
not those who are to be born. How
can it apply to future generations? 1
do not understand this. How could
it apply to those who are not existing
today? I can argue about it in the
Supreme Court. But here we are not
competent™ I have no doubt however
that I can argue on this point even
before the Supreme Court and say
that this is a valid point. Therefore,
there is no merit in what he says.

SHRI NAMBIAR: This argument
is palpably wrong. My submission is
this. Knowing full well that the thing
is palpably wrong and prima facie
wrong, even though he says that it is
for the courts to decide, still as law-
makers, we cannot allow this kind of
thing to happen. We feel that it is
wrong and it is fundamentally opposed
to the Constitution. So, how can we
allow this Bill to be passed? Let the
courts decide if there is a dispute.
But here the question of dispute does
not arise at all. We are so clear that
it is contrary to the Constitution.
Therefore, we want it to be interpre-
ted in a proper manner, and, there-
fore, I would submit that we should
not enter into any such legislation
here.

SHRI P. RAMAMURTI (Madurai):
I am interested in it as a worker. The
hon. Deputy Prime Minister has just
stated that fundamental rights are for

SHRI MORARJI DESAI: That is
not the argument on which I am rely-
ing. I am relying on the Speaker's
rulings,
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MR. DEPUTY-SPEAKER: I have
already said that it is a reasonable
restriction and it does not contravene
the Constitution....

SHRI NAMBIAR : You have not
vet given your ruling but you are yet
to give it,

MR. DEPUTY-SPEAKER: I . have
already given my ruling. If Shri P.
Ramamurti wants to argue on that
point, he will get an opportunity to
argue on it later,

SHRI P. RAMAMURTI: You may
hear the point and then you may
decide,

MR, DEPUTY-SPEAKER : If it is a
new point I can decide. )

SHRI P. RAMAMURTI : It is a new
point.

Clause 39(4) says:

“On and from the commencement
of this Act, the following classes of
persons shall be eligible to apply
for the grant of a certificate,
namely :—

(a) a person who at the com-
mencement of this Act is a
member of the family of a certi-
fled goldsmith and had been
assisting him in his work as a
goldsmith for not less than one
year.”,

Therefore, the profession of carrying
on the activities of a goldsmith and
his . work is confined only to a few
persons. I am concerned with  this
from the point of view of a worker.
Suppose I am not a member of the
family of a goldsmith. But I may
learn this as a profession or as a trade
as a person or a citizen to whom no
other avenue of employment is open.
In this country there is so much of
unemployment. So, suppose I am
learning this trade. Why should this
Bill totally and completely ban any-
body other than a member of the
family of a goldsmith from becoming
a certified goldsmith and carrying on
that profession ?
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1 submit that this clause puts a total
ban. It is not a reasonable restric-
tion. Reasonable restriction = would
mean that you can carry on this pro-
fession or this trade only under certain
restrictions which may be spelt out.
But here there is no question of res-
triction. It is a total ban on all those
people, on the overwhelming majority
of persons or citizens of this country.
That is why I say that it is unconsti-
tutional,

SHRI MORARJI DESAI: My hon.
friend has not taken into account
clause 39(d)(4)(d) which reads thus:

“a person who belongs to a -ate-
gory or class to which, in the opinion
of the Administrator, the certificate
may be granted in the public
interest.”

Therefore, any people could be
brought under this. So, there is no
total ban, it is a wvery reasonable
restriction. It is wrong. They forget
all the clauses and want to argue.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Another point....

MR. DEPUTY-SPEAKER: If you
have any new point, then I will hear.

SHRI TENNETI VISWANATHAM:
Please hear me.

SHRI NAMBIAR: It goes against
the Constitution. Everybody has got
a point.

-SHRI TENNETI VISWANATHAM:
If the point which I make is not new,
then you can say that it is old and
rule it out.

MR, DEPUTY-SPEAKER : You will -
make the old point with a new
garb.....

SHRI TENNETI VISWANATHAM:
Let us see. This Gold Control Order
is like that; giving scope.to points of
order. What are we to do ? This Bill,
in the garb of restricting the use of
gold is preventing a person
exercising his Fundamental Right of
owning, acquiring or disposing of
property here ‘God’; unless the Adni-
nistrator or Controller agrees, I can-
not own, 1 cannot purchase, I cannot
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agree to have, by sale, gift or other-
yviae, any gold at all. Why? Gold
18 a property. Gold is a supreme
property. Gold is not a kind of pro-
perty which people despise. This is
what the International Monetary Fund
requires, this is what America wants,
this is what France wants, and this is
what everybody wanta. What right
has this Government got in the face of
article 19 to say that we shall not
own gold. You can say; you shall
not own so much of gold; gold beyond
a specified limit. You can put a res-
triction, & ceiling.... (Interruption)
but this is a blanket clause saying,
vyou shall not own primary gold at
all What is the harm if I have it?
It I can have 1,000 tolas of gold in
the shape of articles, why can't I have
it in the shape of bar? I cannot
understand this distinction, why it is
made and for whose benefit it is made.
The basic thing is that it is gold.
Ornament is only a shape, which is
a modification—false; only the gold is
true. “Vaachaarambham Vikaaro
Naamadheyan,” This is what is said
in the upanishad. If I can hold it in
the shape of ormaments, T must be
able to hold it in the shape of pri-
mary gold. The fundamental point is
that this insidiously cuts at the wvery
root of article 19, the right to own
property. This is my fundamental
objection. In the name of, in the garb
of, in the pretext of, controlling
smuggled gold, it is cutting at the
very root of my Fundamental Right
to own propery, to possess property,
to get property, to exchange property,
to gift property. Here the property
aimed at is gold. It is a hopeless
thing,

SHRI SHRI CHAND GOEL: rose—

MR. DEPUTY-SPEAKER : No more
speeches, please. I have gone through
the section that was quoted earlier.
Is it the same point that he wants to
make ?

SHRI SHRI CHAND GOEL
(Chandigarh) : Please hear me.

My submission is that I do not agree
with the Finance Minister when he
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says: let us pass an invalid law, let
us pass an illegal law and it will be
further. ..,

MR. DEPUTY-SPEAKER : He never
said that,

SHRI SHRI CHAND GOEL: He
said that: let us pass a law, a piece
of legislation which infringes the
Fundamental Rights. Parliament will
not pass such a law if it is aware of
that. If we pass such a piece of legis-
lation in ignorance, that is a separate
matter. Sub-section (g) of article 19
of the Constitution clearly says:

“All citizens shall
rights....”

All citizens, whether born today or to
be born hereafter; it applies to the
present generation as well as to the
‘posterity.

“All citizens shall have the right to
practise any profession or to carry
on any occupation, trade or business.”

Now clause 38 of the Bill says:

“Save as otherwise provided in
this Act, no person shall commence,
or carry on, business as a goldsmith
after the commencement of this Act,
unless he holds a wvalid certificate
recognizing him as a goldsmith.”

That means it is debarring all persons,
whether present today or to be born
hereafter, from taking up this trade.

MR. DEPUTY-SPEAKER : This
point was argued. If we accept the
social objective that has to be served
by the Bill, some restriction is neces-
sary. Otherwise, there might be
spurious goldsmiths applying for a
certificate and by passing the law. I
have satisfied msyelf that it is absolu-
tely in -order.

have the

SHRI SHRI CHAND GOEL: I can
understand  reasonable  restriction
being placed against certain class of
people,

MR. DEPUTY-SPEAKER: This is
reasonable,
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SHRI SHRI CHAND GOEL: Here
every citizen who is to be born here-
after is being debarred from taking
up this profession or practising this
trade. Can this by any stretch of the
imagination be termed a reasonable
restriction ?

SHRI S. M. BANERJEE rose—

MR. DEPUTY-SPEAKER: Shri
Banerjee has come on the scene just

now. We have covered a lot of
ground already.
As regards Shri Goel's point, I

would draw his attention to cl. 39(4)
(d) on p. 26:

“A person who belongs to a cate-
gory or class to which in the opinion
of the Administrator, the certificate
may be granted in the public
interest”,

So it does not bar.

SHRI SHRI CHAND GOEL: This
certificate can be granted under sub-
cl.(4) on and from the commencement
of this Act. It says the following
classes of persons shall be eligible to
apply for the grant of a certificate.
Therefore, it debars all other persons
who are to be born hereafter, That
means it is not placing any reasonable
restriction against any disqualified
person.

SHRI RANDHIR SINGH (Rohtak):
Shri Goel can get a certificate,

SHRI SHRI CHAND GOEL : My sub-
mission is that we are not competent
to pass this legislation which contra-
venes the provisions of the. Constitu-
tion guaranteeing fundamental rights.
‘Therefore, we should apply our minds
and give serious thought to it.

SHRI S. M. BANERJEE (Kanpur):
The hon., Finance Minister has said
and talked about reasonable restric-
tions. When we talk of reasonable
restrictions to improve society or bring
about some social aim, sometimes
reasonable restrictions are necessary.
When this question of reasonable

restriction was raised in connection
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with the compulsory deposit scheme,:
the hon. Finance Minister pleaded the
same argument of reasonable restric-
tion, We contested it, Ultimately,
the Attorney General was summoned.
He addressed the House and we were
allowed to put him many questions
as to whether it was actually a reason-
able restriction or not. Since a wvery
important and big comstitutional point
concerning my fundamental right, the
fundamental right of the goldsmiths,
is involged, I would request that. he
be summoned to explain this point. -

We have heen granting certificates
to goldsmiths. They belong to the
backward classes. You remmeber
under this particular rule, when we
isswe certificates to the scheduled
castes and scheduled tribes, we also
issue certificates to backward classes.
Who will be the backward classes
according to the Administrator ? Only
those who get a certificate from the
Cantroller. It means that 5 lakhs of
people in this—and 5 lakhs more arg
to come—those people who are certi-
ficate-holders will also be regarded
as goldsmiths and they will be allow-
ed to take wup this trade. This is
wrong in principle.

I would urge upon you to summan
the Attorney General tomorrow and
address the House. Let us be con-
vinced that it is a reasonable restric-
tion, We are not convinced either hy
the Finance Minister or any other
member opposite. Let the issue be
thrashed out as I have suggested.

SHRI DATTATRAYA KUNTE
(Kolaba) : I am on a very small point,
I am referring to cl, 38(4) which says:

“On and from the commencement
of this Act, the following classes af
persons shall be eligible to apply
for the grant of a certificate :

(a) a person who, at the com-
mencement of this Act, is a member
of the family of a certified gold-
smith. ...

(b) a person who has received
any loan from the Government...”

Provided that a certificate granted...
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{c) an artisan if he surrenders
his identity card as.an artisan;

(d) a person who belongs to a
«category or class to which, in the
opinion of the Administrator, the
certificate may be granted in the
public interest.”

I do not come in any of these cate-
gories. I do not know whether he
will put me in that class. Does it
mean that because this restriction is
going to be put, my fundamental
rights under article 19 are taken
away? If we are to say that this will
be done at the pleasure of the Admi-
nistration, even then there is not wide
scope. “The Administrator has to
decide whether I belong to a class or
whatever it is. I positively will not
belong to that class.” What will a
court of law say about this... (Inter-
ruptions.) . ...that Mr. Kunte does not
belong to that class. ...

AN HON, MEMBER: Thank God
wyou do not.

SHRI DATTATRAYA KUNTE: Are
we against caste or community ? Are
we not saying that there is equality
before law ? Having created equality
before law, why do they now talk of
categories and classes ? Unfortunately
or fortunately, I do not belong to
either of the categories or classes, But
to debar me from practising this
particular profession would positively
militate against article 19.............
(Interruptions.)

MR. DEPUTY-SPEAKER : On this
point I have heard enough., Whether
the restrictions are reasonable or not
will be decided by the court, if the
matter goes before the court.

SHRI C. K. BHATTACHARYYA
(Raiganj) : Those who are contending
here that it offends the provisions of
the Constitution should move a writ
petition in the Supreme Court
restraining Parliament from passing
this Bill,

SHRI NARENDRA KUMAR SALVE

{Betal) : It has been asserted times
without number that law is the same
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for everyone. That is an incorrect
assumption. Law is not the same for
everyone. Amongst equals the same
law will apply.

ot o s (avd-afa)
JTeq WErEW, WU U |aedr w1
e § | a9 wmiewe 13( 2) FrafEd
faias 1 T F F a2 oY 3@ W
ATyt & w9 9 T IEI ¥ I
aq Hedt T FaT ¢ 5 o A A
#1 fFar o1 @1 2 a1 Hfaem & fasrs
#rf s fan o @1 § @ g IR
sgar et Zadt sEEa ¥ awA A
FC AT GAAT FLETET AT {FAT |
# aga &y 791 vk F 13(2) ¥ FRT
Ig 99T T2 /T E |

“The State shall not make any
law which takes away or abridges
the rights conferred by this Part
and any law made in contravention
of this clause shall, to the extent of
the contravention, be void.”

49 feww g X 9B WA R )
HMY 44 T F1-FA9 59 fa=w v
ad ) A F Az F L

“A licensed dealer may employ,
whether on a whole-time or part-
time basis or on payment of daily

wages or other remuneration, an
artisan....”

AT A FT Afesiq S g, 7
g asar ¢, Tofe T Tw & fosil
g & | w'r wfewer 13(2) A
HIAY § AT TH AL B TH A FT FA
A ¥ AfgF F a1 A, w@oAw
AT AT oo 3@ fFae 37 fd @
Ffgard &1 fey o T0F ¥ oW
ot g &7 WY T T FwT FH S
A FLATEY, AT 5 g4 AP
g g1 w9y 39 #Y e AR 44 HY
fgd | Hgwm g7 dx = fam
gew! foad gu wom &1 w1 20 g
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[ ok weé)
TR § 1 5T ad =l 1 95 Far
fF e sy 4 o A feard
T G AT AW ARy W a%
FIET F ATAA TH A F1 BT §F
T dw g ? w afeae ¥ gw aww
FFITTT AT TN § A g gAAEAT
FT AT FEAT AT |

AT AT AvfEH 15wy AW T

“The State shall not discriminate
against any citizen on grounds only
of religion race, caste, sex, place of
birth or any of them.”

oty 44 %7 fed, 39 wY ad

1 At = feafefadme fer o <@

g

MR, DEPUTY-SPEAKER: I have
seen it already. You are making the
same point. Your presumption is
that it contravenes the fundamental
right somewhere. I have seen these
clauses. I do not feel they contravene
the fundamental right. In ¢ase your
contention is correct, off-hand I cannot
just say what could be done. But my
feeling is that it does not contravene
the fundamental rights. (Interruption)

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : That is
not the case, If it is a question of
law., where, according to your inter-
pretation it contravenes, according to
my interpretation it does not. I will
carry on the debate. (Interruption)

SHRI SRINIBAS MISRA : As it is,
as_things are, we are bringing out
paints to show that the Bill contra-
venes fundamental rights. Two points
have been brought out, and how, I am
bringing out a clear point to which
there can be no answer. Please refer
to clause 101, at page 49, which reads :

“no compensation shall be payable
for any reduction in the weight of
such sample by reason of any test,
assay ‘or analysis.”

This is taking away the property from
a citizen without any arrangement
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being made, or rather, it is confiscat-
ing the property without compensa-
tion. What answer is there ? Is there
any doubt about the fact that this is
a confiscatory clause ?

MR. DEPUTY-SPEAKER: Is it a
new point? I have already ruled—

SHRI SRINIBAS MISRA: Not on
this, On the other point there is
some doubt.

MR. DEPUTY-SPEAKER: It is not
conflscatory in nature as you assume.
Shri Dandeker.

SHRI S. M, BANERJEE : There is
one point. I refer you to rule 340
of the Rules of Procedure. Under
that rule, I want to move that the
debate be adjourned.

MR. DEPUTY-SPEAKER: I am
coming to it. Shri Deven Sen has
given notice of a motion. Shri Deven
Sen may move his motion now,

off TR & (ArEEe) A i
wWama R s —

¥2v faw 9¢ fede wfm
T!ﬂml"

#7 ag aoitw gafae r § v oo fawr
#1 9t W a1 @ W fawr & wf@
a0 §F &1 F1§ T fewar @Y, far F
wﬁma‘rg | Rw
i | £ S0 ® 7 T AT, WeETETT
1 AFT AT, I |A FT FEALET FYAr
2, Iu%r Q%1 s, &1 ¥ gfa awif
FY o #1g & IO T a1 YT forl
F Ao aOF ¥ §F A @ F @
g &, Suwr e frewm o &
ot 99 19 € 4 39 faw & of@ o
A aeft

gadr aw gz § % gw far & sror
w1 w1 9w foew gt qew F
¢ o< fow %1 wofa 3T gx aF &=
g€ 4, Tm, wfgw, TmE i =
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aF helt gd oY ag A= gY oy | gad
TATET UF F0% AT §T 9E ¥ foe
T fiiFTd &, & IV gy A |
it g ama q gL AW F |WAFIK
¢ 9T oF oF e ¥ ofEmw § o=
T geeg WY 3T FAH av IAT a7
TF FO% #6t @ 0 T faw ¥ of@
oF g & #y foeit & amw
e mm g

T &4 Al #Y 2@a gr 7 39 fede
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MR. DEPUTY-SPEAKER : I will put
it to the vote now. It is not a regular
adjournment motion. No speeches
now. I have followed the procedure.
(Interruption)

SHRI S. M. BANERJEE rose—

MR, DEPUTY-SPEAKER: Order,
order, Whatever you want to say,
you may say it when you participate
in the debate. I will put the motion
of Shri Deven Sen straightaway.

MR. DEPUTY-SPEAKER: The
question is:

“That the debate on the Gold

Control Bill, 1968 be adjourned.”

The Lok Sabha divided :

AYES

[Division No. 15)

Abraham, Shri K. M,
Adichan, Shri P, C,
Amat, Shri D.

Amin, Shri R. K.
Anbazhagan, Shri
Badrudduja, Shri
Banerjee, Shri S. M.
Basu Shri Jyotirmoy
Berwa, Shri Onkar Lal
Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Chittybabu, Shri C.
Dandeker, Shri N.

Dar, Shri Abdul Ghani
Daschowdhury, Shri B. K.
Deb, Shri D. N.

Deo, Shri P. K.

Deo, Shri R, R. Singh
Desai, Shri Dinkar
Esthose, Shri P, P.
Fernandes, Shri George
Gopalan, Shri P,

Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Joshi, Shri S. M.
Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar
Kamalanathan, Shri

*Wrongly voted for AYES.

Kameshwar Singh Shri
Kandappan, Shri S.
Khan, Shri Ghayoor Al
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Koushik, Shri K. M,
Krishna, Shri S. M.
Kuchelar, Shri G.
Kunte, Shri Dattatraya
Madhok, Shri Bal Raj
*Maharaj Singh, Shri
Maiti, Shri S. N.
Mangalathumadam, Shri
Mayavan, Shri

Meena, Shri Meetha Lal
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri J.
Muthusami, Shri C.
Nair, Shri Vasudevan
Nambiar, Shri

Nayar, Shrimati Shakuntala
Nihal Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D. R,
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Range, Shri

Ray, Shri Rabi

“Saboo, Shri Shri Gopal
Samanta, Shri S, C.”’
‘*Savitri Shyam, Shrimati
Sen, Shri Deven

Sharma, Shri Beni Shanker
Sharma, Shri ¥ajna Datt

Ahirwar, Shri Nathu Ram
Arumugam, Shri R. S.
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri

Baswant, Shri

Besra, Shri 5. C.
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C, K,
Bohra, Shri Onkarlal
Buta Singh, Shri
Chandrika Prasad, Shri
‘Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Das, Shri N. T.

Dass, Shri C,

Desai, Shri Morarji
Deshmukh, Shri B.'D. .

Deshmukh, Shri Shivajirao S.

Dhuleshwar Meena, Shri
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
‘Ganesh, Shri K. R.
Ganga Devi, Shrimati
‘Ganpat Sahai, Shri
‘Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Heerji Bhai, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Kahandole, Shri Z. M,
Kavade, Shri B. R.
Kedaria, Shri C. M.
Khanna, Shri P, K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishnan, Shri G, Y.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati

Sharma, Shri Yogendra
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Tyagi, Shri O. P.

Vidyarthi, Shri R. S.
Viswanatham, Shri Tenneti
Xavier, Shri S,

Yadav, Shri Ram Sewak

NOES

Laskar, Shri N, R.

Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Mrityunjay Prasad, Shri
Masurija Din, Shri

Mehta, Shri P. M.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Parthasarathy, Shri
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao
Parmanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M., B,

Randhir Singh, Shri

Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.

Roy, Shri Bishwanath -
Salve, Shri N. K. P,
Sankata Prasad, Dr.
Sapre, Shrimati Tara

Sen, Shri Dwaipayan

Sen, Shri P. G.

*Wrongly voted for AYES,
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Shah, Shrimati Jayaben
Shambhu Nath, Shri
‘Shankaranand, Shri- B.
Sharma, Shri M, R.

Sharma, Shri Nawal Kishore
Sheo Narain Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri

MR. DEPUTY-SPEAKER: The
result® of the Division is: Ayes: 78,
Noes : 110,

The Motion was negatived.

MR. DEPUTY-SPEAKER: There
are two motions for circulation. Are
they being moved ?

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : Sir, I beg to move:
“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1969.”(3)

SHRI YASHPAL SINGH (Dehra
Dun) : I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 3Ist December,
1968."(2)

MR. DEPUTY-SPEAKER : All
motions are before the House.

the

SHRI N. DANDEKER (Jamnagar):
Mr. Deputy-Speaker, Sir, it is quite
obvious from the views that have
been expressed so far on the preli-
minary points arising out of the Bill
that there is considerable public
opinion against it; and I would also
like to indicate my clear dissent from
the very principle of the Bill. I think
the Deputy Prime Minister overlooked
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Singh, Shri D, N.

Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Sonavane, Shri
Sudarsanam, Shri M,
Suryanarayana_ Shri K.
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Virbhadra Singh, Shri’
Yadab, Shri N. P.
Yadav Shri Chandra Jeet

the Minute of Dissent which my hon.
friend, Shri Dahyabhai Patel, and
myself had recorded in this Joint
Committee’s Report and I will take
the liberty of reading it:

“In our opinion this whole project
of Gold Control is a very costly
exercise in futility, without the
virtue of being, demonstrably, so
much in the best national interest
as to make it worth attempting"

1547 hrs.

[SHRIMATI TARKESHWART SINHA in the
Chair.]

Madam, I am delighted that when we
are discussing about gold, gold orna-
ments and gold articles you are in
the Chair,

SHRI VASUDEVAN NAIR (Peer-
wade) : But the question is how many
carat is it?

SHRI N. DANDEKER : There are
two principal reasons of national
policy that have been advanced im
support of the whole exercise in gold
control. The first is that it is designed
to save the drain on foreign exchange
and the second is that it will divert a
hoard of gold which now lies idle
towards the Reserve Bank of India or
towards the government for the pur-
pose of strengthening the currency on

*The following Members  also

AYES : Sarvashri P, Viswambharan,
K. P. Singh Deo.

NOES : Sarvashri Rane, Tamaskar,
mati Savitri Shyam and Shrimati

recorded their votes :—

Bhagavan Das, Madhu Limaye, and

Maharaj Singh, Sitaram Kesri, Shri-
Laxmi Bai.
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[Shri N. Dandeker]
the one hand and thereby giving the
Reserve Bank a leeway in order to
take the shock of temporary
imbalances in foreign trade payments
and balance of payments,

Now, is either of these propositions
correct? They are not. My submis-
sion is going to be that the proposition
that gold control will save the drain
on foreign exchange is fundamentally
wrong, because it places the cart
before the horse. When any gold is
imported clandestinely, and in this
case only clandestinely, because legi-
timate import of gold is banned,—it
is not as if the smuggler goes to the
Reserve Bank of India and says, ‘1
have imported $ 10,000 worth of gold;
please, may I have $ 10,000?". As a
matter of fact, the drain in foreign
exchange has already occurred first
and it is because there is already a
drain in foreign exchange that the
import and smuggling of gold is facili-
tated. I want to repeat this because
this is the crux of the whole argument.

It is suggested that the import of gold .

by smuggled channels constitutes a
drain on foreign exchange. I submit
this is not true. The drain on foreign
exchange has already occurred first
by other means. There is over-
invoicing of imports, under-invoicing
of exports, all manner of reasons by
which there occurs first a drain on
foreign exchange; and it is only then
that the foreign exchange becomes
available for the purpose of payment
by the smugglers who import gold
into the country.

Indeed, you can argue further that
way. One can even say,—I have told
people when I have explained this
proposition to them—that the drain
on foreign exchange that has already
first occurred is in a sense by these
means rectified, because wealth does
get imported which would otherwise
not have been imported; and what
would have otherwise happened to the
drain on foreign exchange which had
already occurred would be the impor-
tation of all kinds of non-durable
goods, consumer goods and so on. I
repeat the drain of foreign exchange
occurs first and then leads to the
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importation of smuggled gold. To
put it the other way round and to
say that the smuggling of gold leads
to the drain on foreign exchange is,
as far as I am concerned, an utterly
meaningless proposition. When I or
anybody else smuggles gold, he does
not thereby cause a drain on foreign
exchange. There is already available
illegitimate foreign exchange with
which he buys gold and brings the
gold into the country. Until the
fundamental basis of that which
causes the drain on foreign exchange
is stopped; until those holes in the
bucket, the various deviges that lead
to the drain on foreign exchange,—
are blocked; umtil those economic
policies which lead to the purchasing
power of the rupee to be constantly
lower than the international wvalue
and which lead to the imbalances in
trade and all that mess that led to-
devaluation are reversed until all
those factors of an economic character
that impose, on the one hand, a strain
on the balance of payments and, on
the other, lead to malpractices of
every kind which result in building up
of foreign exchange balances,—which
balances are used by the smugglers
to bring the gold into this country,—
until that chain is broken there is
never going to be a stop to the smugg-
ling of gold. If you succeed in stopp-
ing the smuggling of gold without
fundamental changes in basic econo-
mic policies, there will be other things
available for smuggling. Smugglihg
will go on so long as the drain on
foreign exchange which is otherwise
caused goes on.

I do not rely on this as just a
theoretical proposition, For those
who know the working of foreign
exchange and various things, these
are obvious propositions. But never-
theless in 1966 there was appointed an
informal committee on gold control.
Something like four years after ‘gold
control came into force under the
Defence of India Rules in January 1963
this informal committee of officers,
highly competent officers, was appoin-
ted, towards the middle of the third

. quarter of 1966. This committee had

before them the specific question
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whether after 3} years of gold control
smuggling had gone down. They
escaped answering that question. They
knew that smuggling had gone up;
but they said, “No; it is too early yet
to judge the effectiveness of gold
control for the purpose of preventing
smuggling.” My thesis, Madam, is
that smuggling will go on so long as
the drain on foreign exchange, caused
by other reasons, continues; and this
gold control is not going to stop
smuggling of gold. In 1966 they tried
to bypass the proposition, but subse-
quent statistics are perfectly clear to
the effect, at least, that the smuggling
of gold into the country has not dimi-
nished. Indeed there are good reasons
to suppose that smuggling of gold
into the country has in fact increased.

The second proposition on the basis
of which, fundamentally speaking
gold control is, as a matter of policy
being justified, is that if you could
inhibit people’s liking fpr gold, their
demand for gold, then their liking
for ornaments would diminish. Indeed,
if you reached a point at which people
begin to dislike—like yourself, Madam
—wearing of these things, then
perhaps gold will begin to flow as an
“undesirable” commodity into the
hands of Government and, through
the Government, into the Reserve
Bank of India to strengthen the
currency and to be available as a
cushion for the Reserve Bank of India
to absorb the shocks against temporary
movements in the balance of trade
unfavourable to us. I do not know
what kind of a dream is this. In this
country 80 per cent of the population
is rural. The national income and
the income per capita is so low that
this is the one thing out of which they
can get some joy in life. Ewverybody
insists that we are an undeveloped
country, we are poverty stricken. Of
course, we are; but the one thing from
which people get some joy is wearing
a little ornament. Sringar, as they
call it, or adorning the person. We
are now supposed to expect that the
whole mass of the people in this
country are going to throw their
ornaments out of the window because
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the Finance Ministry, the Reserve
Bank of India, the Deputy Prime
Minister and the lot say that -this is
a jungle habit......

SHRI RANGA (Srikakulam) : They
have gone mad.

SHRI N. DANDEKER : Our mothers,
our sisters, our daughters, all over
India, when they go to a function or
a ceremony, have been wearing for
years some ornaments.

MR. CHAIRMAN : Why do men not
adorn themselves ?

SHRI N, DANDEKER : We prefer to
adorn women! Of course, I could
have given the other answer. .Only
women need adornment !

siwe aefieiasn (aww) - 3%
g ¥ 92 aeHt N &ew qwAd
q

SHRI N. DANDEKER: Now,
Madam, the point is that we are sup-
posed to be embarking upon an
exercise......

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Morarji Desai feels he
has no case and so he runs away.

AN HON., MEMBER : The Minister
of Parliamentary Affairs is here.

SHRI PILOO MODY (Godhra) :
understands even less than the Deputy
Prime Minister. There is no point in
Mr, Dandeker continuing with his
speech till the Deputy Prime Minister
comes. I know the reason why he
!‘ms gone. I sympathise with him. It
is an inevitable function of life.

ot tfe wa (T) : W g A
dt At g atawaw
fedz wafirr @ |

MR, CHAIRMAN: Let us leave it
to Mr. Dandeker, whether he would ,
like to contimue his speech....
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SHRI N. DANDEKER : Either Mr.
Morarji Desai or Mr. K. C. Pant should
be here. (Interruptions).

MR, CHAIRMAN : The Minister of
Parliamentary Affairs is here. The
Government is represented. The parti-
cular Minister may not be here, The
Finance Minister was here. He must
have gone out for some urgent reason.

SHRI PILOO MODY: Very simple
reason,

MR, CHAIRMAN : The Minister “of
Parliamentary Affairs represents the
Government, 1 expeect the hon.
Members to exercise that kind of
wisdom and understanding.

SHRI PILOO MODY: I have a
compromise, Let Mr. Dandeker
continug his speech provided you step
down from the Chair and listen over
there. After all, we believe that you
have had some experience of this
particular subject. But we do  not
believe that the Minister of Parlia-
mentary Affairs can understand the
subject,

MR. CHATIRMAN : I would appeal to
the hon. Members not to make too
much fuss about it. The Finance
Minister was here. He must have
gone out for some urgent reason,

SHRI BAL RAJ MADHOK: It is a
technical subject. It is meant for the
Finance Minister. I have respect for
Dr. Ram Subhag Singh. If it were a
matter of communications, I can
understand. I doubt wvery much if he
knows something about gold and gold
control.

MR. CHAIRMAN : Let Mr. Dandeker
continue his speech.

SHRI N. DANDEKER : May I make
my protest? It is a highly technical
subject : It is a subject upon which if
I have the ear of the Finance Minister
or of the Minister of State in the
Ministry of Finance, I can have some
hope.

MR. CHAIRMAN: The
Minister has come now.

Finance
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16 hrs.

SHRI N, DANDEKER: I am glad
he is heré. I am not saying' this-in
flattery; I am saying this earnestly.
In the Select Committee there was.
a very responsible person to déal
with; no less than the Deputy Prime
Minister; and he was most responsive.
And, therefore, 1 was most anxious
that he should listen to whatever I
have to say here. Under this Bill,
it is hoped that over a period of time
the demand for gold will diminish;
tastes in this country will change;
women in this country will change,
and you will come to a time when
nobody wants to wear ornaments;
ornaments will then gradually flow
back into the Reserve Bank's
coffers. ... .

SHRI RANGA : Then they would
become hippies. (Interruptions).

SHRI N, DANDEKER : But what
will happen, in the meanwhile, to a
class of craftsmen, goldsmiths and
artisans ? The word ‘artisan’ means
a man who does a work of art
‘Artisan’ does not merely mean ' a
workman. The origin of the word
‘artisan’ is that he produces a work
of art.  Goldsmiths and artisans
working on gold and silver ornaments
in this country have, over the last
2,000 years at least, been producing
works of art which are a pleasure to
see, which everybody wants to see,
which both outside this country and
inside this country, have the highest
reputation. And what does this Bill
seek to do? I do not contest here
the legality of it, the Constitutionality
of it or any such thing. I just want
to tell you what effect this Bill seeks
to achieve. It seeks to achieve this:
that over a period of time and not
longer than two generations at the
most, this class of craftsmen is going
to shrink, shrink and shrink, except
if the Administrator thinks that it has
shrunk perhaps too much and, there-
fore, to somebody not already engaged
in this trade he will give a goldsmith's
licence. Because of this Bijl the class
of goldsmiths is going to shrink; it is
deliberately desxmed to shrink it
Whether this is legal or illegal, con-
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stitutional or unconstitutional is not
the point that 1 am making.
I am making this- point that,
assuming that this is legal, is it
desirable, that our class of goldsmiths,
artisans and craftsmen who have been
working on gold and silver should be
completely  eliminated from ‘this
country within a generation or at the
most two generations? It will be
disastrous. It will be disastrous if
our ideas of art are not the art which
these people produce, our ideas of
art are not the sculpture that we sce
in this country or the architecture
that we see in this country, but some
wretched thing which is called
‘modern art’ which, if you hang it
upside down or sideways up will still
look exactly the same thing. Our
idea of art is enshrined in our orna-
ments, is enshrined in our temple
architecture, in our mosque architec-
ture, in our Church architecture, in
the numerous things for which people
come to this country to take a look
at us and our artisans and craftsmen,
and their works. We are going to
destroy all this. For what? Not
because the gold causes a drain in
foreign exchange, for it is the existing
drain in foreign exchange which
enables importation of gold; not be-
cause smuggling of gold is going to
be stopped for, on the contrary,
smuggling of gold has been going on;
not because there is going to be any
change, I hope, in the tastes of the
people of this country who like to
wear artistic things, but merely be-
cause this country’s affairs have been
so dreadfully mismanaged over the last
fifteen years. so dreadfully mismanaged
that we have come to this sort of des-
picable devices whereby we try to
scratch the surface of the problem,
looking for a bit of gold here and a bit
of gold there. The ardinary public will
be harassed. I would not care parti-
cularly about the bigger dealers; they
can look after themselves though (hey
are also concerned in many respects
in this Bill. The ordinary members
af public, the goldsmiths, artisans, and
so on will be harassed.

1 will not go at this stage into any
of the amendments that I have tabled.
L41LSS[68—11
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I would like to explain, however, that
the large number of amendments in
my name, notwithstanding that I was
a member of the Joint Committee and
notwithstanding that the  Deputy
Prime Minister was good enough to
accept many of my amendments there,
is a consequence of the fact that this
Bill was rushed through the Joint
Committee at a blind speed—it came
on one Friday, we started on a Mon-
day and we finished by the next Mon-
day. Consequently I could only pick a
certain number of clauses for study.
I have subsequently had to pick other
clauses for study. I do not, therefore,
apologise for the large number of
amendments that stands in my name,
notwithstanding the fact that I was
a member of the Joint Committee, I
shall deal with these amendments as
they come; but here and now I
would suggest to the House that this
Bill does not really deserve any fur-
ther consideration,

SHRIMATI SUCHETA KRIPALANI
(Gonda) : T do not wish to make a
very long speech on this Bill. As to
why this Bill is necessary, the Finance
Minister has himself just now explain-
ed. While we appreciate the object
before Government that they want to
bring down the price of gold and
stop smuggling and would like 1o
bring out hoarded gold since we
require gold resources for our deve-
lopment activities—particularly when
we are faced with shortage of foreign
exchange, the dent in our foreign
exchange requiremenfs would also be
covered to a certain extent if we have
gold—while all these objectives are
good, to what extent the gold control
measure has really fulfilled the objec-
tive is a moot point,

Briefly speaking, there were four
main objectives before us when this
measure was adopted. One was to
reduce the price of gold. Why? I
do not need to go into that, As long
as the price of gold remains high,
there are all kinds of things that go
on behind it. Then we wanted to
stop the smuggling of gold. Thirdly,
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we wanted to decrease the private
demand for gold. The fourth objec-
tive was to bring out hoarded gold.

Without going into details, let us
see to what extent we have succeeded
in these four main objectives. As for
bringing down the price of gold, ever
sincg the Gold Control measure was
adopted, the prices of gold have gone
on rising and rising. So in that
objective, we have totally failed.

As for putting a stop to smuggling;
may be in some measure smuggling
might have been reduced. Govern-
ment may have some information on
that point. But as far as we lay
people are concerned, everyday we
read in the papers that somebody
bas been caught smuggling at such
and such port or during transit.
Smuggling can and will continue as
long as the price of gold remains
high. High price and smuggling are
inter-connected, As long as we do not
succeed in bringing down the price, to
a certain extent smuggling will go on.

SHRI PILOO MODY : How do you
bring down the price ?

SHRIMATI SUCHETA KRIPALANI:
Ask the Finance Minister,

SHRI PILOO MODY : She is pass-

ing the buck. He does not know
either.

SHRIMATI SUCHETA KRIPALANTI:
Smuggling has to be stopped not
merely by reducing the price of gold,
but by very careful vigilance at the
customs and ports. The  customs
authorities have to be very carefully
watched. I am afraid there is lack
of control at the customs which gives
rise to all sorts of mal-practices and
abuses,

As to how the smugglers get the
finance for doing this sort of thing is
a wvery important question. Shri
Dandeker . who spoke before me
pointed out one of the means by which
financing is done. Financing is done
by anti-social traders, by over-invoic-
ing and under-invoicing. By this it
seems enough resources can be raised
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for the smugglers. Unless that loop-
hole is plugged, I am afraid smuggl-
ing cannot be stopped.

Therefore, in the first objective,
bringing down the price of gold, the
success of Government has been nil,
and as regards the second, may be
the Finance Minister may be able to
throw light on the degree of success

- achieved,

Coming to the third objective,
decrease in the private demand for
gold, the previous speaker waxed elo-
quent about it. I do not want to go
into details. But increasingly, the
private demand is decreasing. Because
the price is so high, it is beyond the
reach of ordinary people. Now we
have come to the stage of wusing
costume jewellery. But side by side
with the decrease in demand, what
has happened ? I want to particularly
emphasise the huge wunemployment
among the goldsmiths and gold
workers. These people, traditional
workers have been at this work for
hundreds of years. They are good
artists, Shri Dandeker spoke about
their workmanship which is appre-
ciated not only in India but outside.
A large number of these goldsmiths,
gold workers, were thrown out of
work. How have they been rehabi-
litated ? I had the misfortune, before
1 came to this House, to run a Gov-
ernment. This was one of the problems
harassing me. There was the problem
of rehabilitation of refugees, people
coming from Burma, coming from
Ceylon,

SHRI PILOO MODY : Rehabilitation
of politicians.

SHRIMATI SUCHETA KRIPALANI:
That was not bothering me so much
because I was not the leader of the
party.

One of the troubles was the pro-
blem of rehabilitation of goldsmiths.
The Central Government had a sche-
me and we gave them money and
advances and loans; we gave their
children certain educational facilities.

-
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With all the measures we have not
touched the fringe of the problem of
rehabilitating them. This country is
already suffering from heavy unem-
ployment. We do not know how to
give employment to the people. My
plea is this: let us not add more to
the number of unemployed. After all,
the gold jewellery industry is a cott-
age industry; they are small workers
and they work in a small way. They
are craftsmen working in their small
houses. I tried to get the figure of
goldsmiths who became unemployed.
1 think there are at least twenty lakhs
of people who might have been ren-
dered unemployed, if I take the figure
of two or three States. In Delhi
alone, I am told there are about
150,000 goldsmiths unemployed. The
figure for U.P, is 2,50,000. I have no
governmental resources and so I do
not know about other States. We
have to depend on the figures from
the goldsmiths associations. In Ben-
gal I am told that more than two lakhs
of persons had been rendered unem-
ployed. If the number is less, I shall
be happy. There is another evil which
had been associated with it. This
kind of restriction has driven the
gold industry underground. Quite a
good deal of work is done in the
backrooms. Do we want that? I am
not against control but control should
be such that we do not stifle or kill
the industry and we do not render a
lot of people unemployed.

Another objective was to bring out
hoarded gold. In that too we have
not succeeded much. The gold bond
scheme has more or less failed. In
the beginning there was a certain
amount of enthusiasm for wvoluntary
contribution and surrender of gold.
Some gold did come but not in big
quantities. Therefore, I feel that this
Bill is not justified. It does not come
up to our expectations. There is need
to think radically about this problem,
in what way it can be tackled. We
want to bring out hoarded gold. Just
by saying so or introducing these
measures, it could not be done, There-
fore, 1 give only half-hearted support
1o this measure; I am not happy abou
this matter. 4
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I am glad that in the Select
Committee some good changes have
been made. But there are still some
clauses which we think will impinge
on the interests of the workers,
artisans and the goldsmiths, I have
given notice of certain amendments, I
should like to draw your attention,
Madam, to the fact that one of my
amendments does not feature in the
list which had been circulated. I
should like to know why it is not
there. I think it is an omission. I
should like that amendment to be
included in the list. I shall speak on
these amendments when the time
comes. Our main aim is to see that
the goldsmiths are not driven out of
their business, and are not compelled
to go underground and that unneces-
sary bardship is not placed on them.

MR. CHAIRMAN : Shri Viswana-
tham. Before he begins to sveak, I
wish to inform Prof. Ranga that Mr.
Dandekar took twenty minutes and
I rang the Bell after he took twenty
minutes.

After Mrs. Kripalani took 12
minutes, I rang the Bell He was
completely under a misunderstand- o
ing.

&t gww wE weA@ (IW)
gwrafa wetedr, o3 o< & FAI¢ &
F & a9 Y e wnfen qr e T
TFT F g ¥ JuT A g A g

qwafa sz 3@ fFa ® g8
& < famy #Y 7 qaTT @ 7€ W I
gre fear o | g weA & A @
I FT WY GATAT AELY Y ATV AT
¥ 3y A1 W ST Afw A few als
& ) A1 gAY g 7€ AfwF AT
YT W 1T Y A I 93 )

SHRI TENNETI VISWANATHAM
{Visakhapatnam) : Madam Chairman,
1 thank you very much. This Bill
has been designed to stop smuggling.
But there is not a single section here
which deals with smugglers og smug-
gling. That is the beauty of it. It iz
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calculated to kill a profession. The
Government do not want to say so
and therefore, they say ‘in national
interest’. What public interest is
served by sacrificing 25 lakhs of
people one cannot see? The persons
to be sacrificed are not ordinary per-
sons. They are persons with skill; it
is not an ordinary skill. It is not
ordinary skill; it is not merely ordi-
nary skill but it is an ancient skill.
And it is not merely ancient but it is
an admired skill ngt merely in our
country, as has been said, but through-
out the world. The Minister says that
they will be rehabilitated. You can
rehabilitate people who have not com-
mitted suicide, but ean you rehabili-
tate —assuming you rehabilitate every-
body,—the art? Has the art to go
away as a mythological story, the art
for which India has been famous, an
art to see which visitors come day in
and day out, and for which the Tourist
Departments make huge and elabo-
rate arrangements to show them these
artistic things in this country ? If India
has been known for its ancient
grandeur, what is the evidence? The
evidence is what is left by this com-
munity; the evidence is whatever you
see in India, the thing which has been
the product of these craftsmen. And
it is these craftsmen who are sought
to be killed now. I wonder why the
spirit of Aurangzeb has entered the
heart of our Deputy Prime Minister.
When I went to Fatehpur-Sikri, I saw
a room where every work of art had
been disfigured ang the guide told me
that His Enlightened Majesty, Aurang-
zeb was against art, and therefore,
with a hammer, he directly handled
them and broke the noses or ears of
the wvarious beautiful artistic figures
which were there, which were the
creation of Akbar. Is it the annual
association, on the 15th of August,
with the Red Fort, that has brought
this spirit of Aurangzeb to go into the
heart of our Deputy Prime Minister, I
wonder. What is it that you are
supposed to do? Already, people who
know have said that smuggling has
not been stopped. In fact, this is not
an Act against smuggling. Smuggling
is taking place by different persons
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under different set of circumstances.
Then, if you feel that there is chor
bazaar in these matters, then take
action against the chor bazaar, What
is the use of hitting the stomach of
the small artisans? It is a measure
which the people of this country have
not understood. The Members of
Parliament, in such a majority, have
not understood. In spite of the red
vote that the Government won a few
minutes ago, I venture to say that the
majority of the Members of Parlia-
ment have not understood the ration-
ale of this measure; the majority of
the people of this country have not
understood or accepted the rationale of
this measure,

Wherever I go, whether it is in the
trains or the aeroplanes, in my own
State or any other State, people have
always asked, Morarjibhai is a wvery
good man but why has he undertaken
this ? They use adjectives which I do
not like to use,

SHRI PILOO MODY: Use them
please. (Interruption).
MR. CHAIRMAN : My eyes were

there but my ears were for you. You
can continue,

SHRI TENNETI VISWANATHAM :
I submit that already certain other
reasons have been advanced why this
Bill should not go through. The
ownership of gold, as I have said, is
altogether' banned in this country.
How does it help the economy of this
country ? It is often said that gold
is hoarded by women. You, Madam
Chairman, seem to be proof to the
contrary. But several women in this
country do have gold on their bodies,
and it is only perhaps the very rich
ladies who do not wuse this gold as

. security or for banking purposes; But

the large majority of the lower middle
class, a large majority of the culti-
vatmgclaas it they have got a little
gold upon them, use it for pledging.
Do not think for a moment that gold
is lying idle on their bodies. During
the sowing season, you go te any
town, and you will find that 20,000,
30,000 or 40,000 of them come to the
town, or go to the village sowcar or
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the gold merchant or the bullion
merchant and pledge their articles and
take money. This gold is serving
them. They give it as a pledge and
finance their cultivation; that is to
say the gold is not lying there unused.
All the money that is wanted by them
during the sowing season, or most of
it, nearly 70 per cent of it, is borrowed
by these persons. The banks are not
operating in this area. The Deputy
Prime Minister has not made any
special arrangements for them, and
that is why these poor people are
obliged to use the gold; and the gold,
therefore, is not lying idle as econo-
mists imagine. I am only pointing it
out to say that the argument that it 1s
always kept idle is wrong. Even in
the case of rich people it is the posses-
sion of gold that help these persons to
go and get an overdraft. Merely on
personal security they do get over-
draft; gold gives that sense of security
to the Banker. That is to say, it is
there doing a banking operation. A
part of the banking operation is done
by the gold which is supposed to be
idle. It is there in the wvaults. Why
do you respect the bonds of the
Reserve Bank? It is because in its
vaults there is some gold. Why do
you respect the International Mone-
tary Fund ? It is because there is
some gold.

SHRI PILOO MODY: We do not
respect this Government because they
have no gold.

SHRI TENNETI VISWANATHAM :
Therefore, the arguments that are
advanced, as Shri Dandekar has said,
are like putting the cart before the
horse. The whole trouble is that the
objects which the Deputy Prime
Minister wants to achieve can be
achieved, will be achieved and should
be achieved through other means and
not by this so-called gold control
which prevents me from having gold,
which prevents the ordinary middle
class from using gold for their ordi-
nary banking operations and also
because it kills a community and an
anclent art, a great art for which this
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country has been so famous. There-
fore, 1 support the proposition that
this should be thrown out or at least
circulated for public opinion once
again. The public opinion, so far as
we know, has asserted itself against
it. It is only by the majority that
Government has been able to push
through the wvarious regulations.
Therefore, I oppose this.

ot favrrm qnEs  (WEmOT)
MAAT FZET T ST 9o g o
73 fef § s 1 fes gee fru E,
IR A A O T WETE | W REHaAr
g fF smar ot zfremior w1 & =
faeg e ATNRART TET & | BW WAL
&1 @8 @  Wfd f& = dRweE
garé ¥ o fadaw weg fear § ap
rwfea 7 8, wafia § 8, wafre &
g amsfem & 3, anfosfem 7 & o
w8t & 1 ofe gz gfeFior smemar s1g
a1 g zftewor & g7 fagaw 1 qwEr
e 41 @uwar g 5 oamg W1 @
frerd T ag=w 7 aw fadzs wez-
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gifes anda 1§ |
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R Tl ¥ ' A @Y, W@ I
IWR F gra Avi F Sy wEEy
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o1, IAHT ATAT ST AT, IART HiSATEGT
FT FHAT AT AR TH AAET F AR
for o fadas &t O ERT 1 &
T F G 8 AT R AR | F AAHS
F At AT TG HET | AT A
9 719 FT AT A Srvad F e
TH AT A JT 2 F O AT F
oF fa=me s fAar sar 0 @R &t
9T & 1966 ¥ Tz FAA T I Afgw
W sfgdos F A @ 9| F
IR A Far AT gEaT aeT ag §
& amfe® 9 § Faw@a # @
FIIF GAY AW D GHA T B TEA
AT W ATAEFAT HAE ARG F@T
4t 3R s AR av @ & 6 fom
FIevil & gg fadws 9@ W @ @
Ag FIOT TAH FI5 q<g Tgl, A W
1 Fg-mEEr @ gfe ¥ gm fog
frroim € 1 AWM F s Sw@w
g T AT WM FT AT
& fau A= 9w fagd W ek
o TR ¥ AW F F=T W F wfa
HATH AAH KT ATE, Tg WY gH Sar
& s W 7o agewe & TR F A=Y
T A owEE g | ¥ Sewi
¥ 4 agHa g @I A ITH GO Fav
g R gOF T F A, oW qG
F gfa =gt W@ Jran, U W&
¥ o grg # 9t qefer ag S
fF 2w & I=T W IR FT A@H
ST AT &1 A1 98 gt a9 &
Trqfy, a8 g9t 2W FT AT 7§
F ®7 F 20 FY spd-SqTwAT F A
# fau arnfas, ar faw g w1 gara
98 G § 99 F AT FEl |,
gmfas gare #r gfee & g9 I
TATIHF FTAT 7 T g A GA
ATAW §), qE T F AT @A | AfFA
& T wmar & 5 oo wmw ¥ I
Rw A g @ G 1 o
F ¥ T 9 G FT FIA 91971 A1 QT
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§ 99 Arew F WA W FTE F @1
& gelt 1| T@ A7 aTad 9§ A g
W HRRE 1 U CF  @IHIL
[, FATL 2 FT TF FATHIL 39, fadig-
F AW F 979 § A7 g ST aw,
g @, A d
T I,y afawfat &1 ag
fame &1 s | st aF a=e
el &1 Way g, 9@l aF e
# fou a9 S/t F1 G99 §, 99 F
ag T § a% aer gmar | fe
TEHT AT F1 G TF FT q2H T
sorafas sfysT F 48 &1 F A
AT WS 36T 1 98 AT |wear
g 9 ¥mw qw & faw W W G
g I AW F ITAAE FA A §
¥ 9 1 qq0 ARAT § IEE F
IET 9, U F A€ 9
el 9X Ug aehe SN WedT g,
TAEFT N g A6 7o § A
a am ¥ ey womafas afaerd
FT Q2T 74 & fF 37 & WA o 3
T &1 gF | BT AR F FW A
#H wEeE F weT qE & | 9% &g
Tl ¥ SASMT W Ag T
I 9 @ & | wfadi & qdi g
g T QIR 99 W g | T F1
TF TF FAT A9 I F AR AT |
T FEA ¥ g 9 @S FAAT
ST STE FH § ATHT I TERT AT AT
N T T g | TS B
ST ¥ ¥ MK A9 W § 1 FE
@ g 3 w1 T O 9 | A=
I I TEHL ATIT FT gH UHAT A8
& ST 9T ®1 WO 7 FA7 9T 1 IW
aw feafa &1 ga s om0 @
& wfa 78 Y wafa o a5 @ g, g
AW ¥ s fadwi & WY € F1 vER
AT @Y, I F FOT Y IqH G A
st afr & sl amET & oY /v ggt
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AT @Y}, T WET AN AT GAT
aw F agdt g Wi @ A & fiw
FT A HALT R, WA FT A AL § AR
AT F I FH CHIT FF 20 T HY
HEAWAT F TN, TA A SAq Affaat
5 0T SATH ATIHT F 7T 7 AT YT AT
I 8 9w ¥ wfa g, afwmw
draT ¥ wfq agen, s IawiaE
& ufy srgram, 9w & St 7 T R,
TH GEHR FT AT 047 F7 g HEA
fear 2, safa & ed s fewr
8 AT 9T 9€ fewAT B 1 1947 F
st fom ava W aifemm & 98
FL A 4 I q90 AITT 97 A1 FT T8
HCHTX 97¢ QS F G115 | FEAT A
A FEI F FIA IA F AW AT
sftaw & see< mwr frar 1 st 3
A T H F A FT AT F AEL
fesmar 1 et A ag W G e &
L, AW F =T S W HHeE
g g foaar & @y 7 fEaEr
ATTHIEHITF 5 T F1 JA9F ZHiY
fFos oF § 97 9 &7 FT TG2EAT
M ? o g FEETG ST A
fmfeEt & 9T | § @ 39 §1 a9-
aferdt & 9 9T T & FEA T G
al AT qg 9T AT FT FATT AGY
FC GHA | TCHIA FHAC §6 T
F 9 #1 U E § o9 ¥ g, g
9 @2 &Y FL Wi F G §, T A0
T & ot & | oF U sl A EER
TErgaT TEF FT awar | ghvar w1 fedr
FEL 7 AT T6 A TF UF Afa
FY \grmar 8 F7) F A FT qEy
TEY TF GAT & T g FI A F A
F9 aF OF gfdd & SaT F v
A g@ T HgIT &9 FT F 72T § Fwar
AT @I & | qg FATT sAfFE % &
Tafwg ga SRRl ¥ 5@ @R
R derFalgs &
sferm gt F 919 39 a0F ¥ e
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faar & fordy somerdl & ow g €
2 fer @ oK @ X, e A
TV ATAYY FT HT T F F T FE
ot o, gATdy grE # ag ad g
19 9§ | F ¥Wadr g, 9 At
i & e & 73, e sftaw & fao
W& A gar W 9T AT
o, qifsear & srwor ffm | @GR
Fufr# sgosfafreeadia | @,
aET gfem T e 73 T df a1
&0 & A A feat sard, agt
F gvew v}, WA & aieat Iarl |
we § famar @ aFm, T S A
fear 1| afew fagas a1 38 & fF
q 39 |/ F1 &% I agf A
Wt F v & ez e & S AR
frar a8 #7 © § T 3w 1 ad-suear
¥ IO EFE & # Fear § fF T F AW
mfas sgaedr § 9% &7 FAH F@
&1 e gt W o srferEar
d | fe we 6 g F@W R AN M|
a9 39 3 & fow dar< § 1 Fw 7 a6l
7 sfagr @t § 5 3w 1 9wan
FWT W #1 a7 Tl AT, AW F g
& oar #1 gvar far g

& A1 ¥ & ag s A g e
AT T @I FT 57 TUF T TEHIC G
FCH T 2 W AY-GIEAT H UEH
T, T8 3 F OF OF I FT A
ol forg o ®1 & "awwar § o= ;¥
20 #7 FHI AT g 7 gw AT Afuw
FHT § AL TTEAT AET | AF T
30 & areL 9% WIE | A Fo Hio
o 7 T GWT A WY avaey faar IuH
wme w1 ¥ IR Fgr R oE g
o F1 AR AR FIY FETH ¥ g
#T 3T WTEY &, @ A =t vfafme
T 3T IR €, T 7 F e gw Y
Wt AT g1 3T g § | WK @R
# oH AE Y AW N w1

fadas & art & @ T, T ®@
T O AT gWE § AT e §
TifF T ZT I FT 697 F
AT T, FE HHT K, TH T F o7
§C gUF At 1 i 4 qwe
T 3T =T €, e FT e €0
TR 78 g 71 fafe ¢, @ fou
FWR A @t sEaE few § ar
@ e A ag Fee s % g s
q9ET A F T A€ 47 ? 59 ACH
T FT wE@ 41 ? AM TH G
FA  Ta 5 g7 5§ a9 @ FrA
A TN FG £, 98 FHA g AW, |
et Y, 9AF I OAwA o dar |

@ A g Iy | 98 Aa g |

et ey wgl 9% TW W F I q=60
T F TG I FT NI ISIAT A4T
fean @ weim faam mfeat 3
e 1 gaTen 3@ U AR aw H1 E
W 3% W YFR F WEEH §
=fe & wada  Afawd 9 AmEE
g & gl 4 F1 &, 76 fawaw
#1 arfqm o wifgy #ifs 78 faam
¥ famg &, sawr Wi 3 fawg @,
vud fafgw, sfe #1 fan @ qawg
gfaari & fawg § 1 AW SO
F =g fF e fot wY GET @ €
MaggimaR §od | FE 1 &
TRAT § WwET ¥ FEE F AR
IR AR F F=L 37 SFE A AW
ARG T_E&T & T Far AT qFar
g | afe § faamargEsR Fga TRar
g & frafa & goxgfe sife ) 2w &
FRL T T AR FaT TG @R
A 1 afaest fFaet ag W &, FW
et oA §  afa feam s W
W ¥FT 9« @ ¢ 7 WA FEA
FT AT 9T @, T FTT F1 qfqwsr
T W g ! Hifs @ we ¥ AR
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TEHL LT IR §, 6 g1E W H A TS
AR AHC NG | §9 F . fag
SHIEHE Afawra gra 9¢ g WHEs
@Y § 1 5 feafa & o & og a0
g g fF 7 @ w9 frafasr g, |
FATL AW T FATHI 0 IHIC &, 7 3@
F AL F A9 A Ffew § T4
ar @ § &R FEgfor gfe ¥ T
o @, s W fomer Atfaeg I
@ afus § afew ag ¥ N afas T
gAT AT 1A § IW qEH F AW
frareq gfez & T fadw & Sfew
FWEA X | AT AX §B gEA g

g 9% I A faw @ o

I T AW fF |uERl F @
¥ afefede 3 &1 N grEwe fear
ey aafaa g R R g
(g q I9% 09 ¥, I9F FE § afuaa
& far o1 gwar | A IEED
aifrg & 1 @9 & T a9 d
2 ot a1 | g T HH F AT
g § ar sy g f§ oz
IRl qg ST qEdT § | STET
S AT ITT ¢ IAF AL ATV FY
AAFT TH I 9ES & 1 95 AA—
AAWE | T TOF § ag W AramE
far mar fr ag o 2 F 3@ w20
AT O @R g AR H A
JE ! SEe Rl oW S F oa
#t gz 1 T1fey T TEAE A Y,
faed Sa& @, JEEr @, Igwr
wfFm, ST ama wgt aF §, 9+
AT ag feet ot 1 F o7 7%, I«
AT FEEA 9T AEL, BEE ¥ FAT W,
fFelT Wi FTE F FUX WK 9EF 94
F1¢ AT FESET ST & a1 ag A1 Fhar
4

T W=t F a3 & vgw Igm fF
w9 fadas # o< T g« qwEa fag
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T AR A el g
aifrw & oY 3w & g & S WA
I P A AR AR AR
F d61 ¥ 0 gY WM AT ATHAE IART
[T AR IO

=t e vn : o= faadt  f faew
TEEnAd FAE A AR T A W2
ZrEw foar mar @ @F I fAm s
¥F fau oY 9 fewoa F1 g W
a1 wifge 1

"W 7gEa : &, 78 9 & |

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : I certainly support the
spirit of the Bill because what do we
seek to do by this Bill? We seek to
restrict non-monetary use of gold, to
bring out hoarded gold, to reduce the
internal prices of gold and to stop
smuggling of gold into the country.
These are some of the main things that
we want to do and these are causes
which are very laudable. So, as far
as the spirit of the Bill goes, I support
the Bill, but there are certain things
which I would like to bring to the
notice of the hon, Minister,

To bring out hoarded gold, Govern-
ment had issued gold bonds. Geold
bonds were issued. At that time,
according to the Reserve Bank’'s esti-
mation, there was Rs. 1,800 crores
(international price) worth of gold
hoarded in India or Rs. 4,000 crores
(market price) worth of gold hoarded
in India. How much was brought out
by the gold bonds? The first series
of gold bonds issued between Novem-
ber 1963 and February 1964 brought
in Rs. 8.62 crores worth of gold at the
international price. The second series,
from March to May 1865, brought ewan
less; but even to that extent in bring-
ing out the hoarded gold it was
successful; that much I will say,
although it cannot be said to have been
very successful. This will show that
the people in India are not yet oriented
to gold bonds; they yet like gold
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ornaments. As my friends om the
other side have said, gold ornaments
do not really lie idle to the extent
that we make out to be, because in
areas it is deposited and

the and it out, gold orna-
ments are deposited and money taken.
So, they are not lying entirely idle,

1966, the hon. Prime Minister
a statement in this House.

had sald this—I may be permitted
read this out:

“All restrictions on making gold
ornaments of more than 14 carat,
imposed under the Gold Control
Order, will be withdrawn. This
will give relief to a large number
of goldsmiths.”

What relief will this Bill give to
goldsmiths ? You will see that there
are clauses in this Bill that really
militate against goldsmiths; I have
my own amendments on them and
I shall speak on them actually later
when the amendments come.

But, on the non-monetary use of
gold, I would like to make a sugges-
tion. The more effective method that
I would suggest is putting a big sales-
tax on gold ornaments; that will bring
money to the exchequer; that will
give you a certain amount of money;
as long as the rural population goes
on buying gold ornaments, they have
to pay tax; and this will channelise
that money into the coffers of Gov-
ernment for development purposes.

I will say that this Bill militates
against the goldsmiths which number,
at least in West Bengal alone—I do
not know if my figures are perfectly
right—222000, and all over India it
will run into crores... (Interruptions)
It will be nearly a crore if you take
mnto account the goldsmiths and the
people who work with them and in
the various ancillary industries.
Actually, this Bill affects them., What
is going to happen to them? They
were maintaining themselves,  This

will throw them out of their jobs
many ways because some of
clauses militate against them
much; particularly the clause I have
given my amendment to; I shall come
to that later.

The public itself is allowed to keep
2,000 grams of gold, but the goldsmiths
will not be allowed to keep that, This
is very funny. All over India, there
have been 200 to 300 cases of sulcides
among goldsmiths. In Bengal, I know
there have been over 10 suicides of
goldsmiths 8 practically in my own
constituency. There was a very
telling couplet. I want to repeat it
here so that those who know Bengali
can understand it:

“Kothay galo, Kothay ‘galo-sabai
deke bole, Sonar anga Shankra
bow, ache galar tale.”

‘Where is she ?” Everyone is wonder-
ing where is the goldsmith’s wife.
The golden-skinned goldsmith's wife.
She is under the water. She has
committed suicide because she could
not face the condition of her family
owing to the unemployment of the
goldsmith.

There are many clauses which need
redeeming in this Bill. I hope the
amendments will be considered. The
High Court of Calcutta has also passed
an order an injunction. Justice S, P.
Ghosh has passed an order causing
clause, all the amendments will be
operative. This is the same as c], 48
of this Bill. So I hope that on that
clause, all the amendments will be
considered by the Finance Minister.

Lakhs of rupees will have to be
spent to rehabilitale goldsmiths.
Upto now, not one goldsmith has been
able to get a job in any government
concern or office or in any public
undertaking. If you give him some
money and say, ‘Go and learn brick-
laying’, how is it possible for him to
do this? In a traditional, artistic.
and creative work of imagination, you
cannot ask the man to gc and take to
another trade. I think India has come
to a stage when we should think in
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[Shrimati Ila Palchoudhuri]
terms of entering the gold jewellery
export business in a big way. As it
i5, without any boost from Govern-
ment, gold jewellery export has
earned Rs. 11 crores foreign exchange,
If it is boosted, it can earn far more.
In the International Fair held in
America in 1964, it was an Indian
goldsmith who won the award for the
most exquisite work that he exhibited,

This exquisite art should not be
allowed to die out. We should see
that the goldsmiths are not thrown
out of work. We should see that
more incidents like the suicide of the
goldsmith's wife who committed
suicide by drowning do not take place,

SHRI S. M. BANERJEE (Kanpur) :
1 once again rise to oppose this Bill.
1 submit that even as a member of
the Joint Committee, all the basic
amendments which we proposed were
rejected. So we have had to append
a minute of dissent. In that minute
of dissent signed by Shri Tridib
Chaudhuri, Shri Fernandez, Shri Z.
A. Ahmed and myself, we have made
this request :

“We, therefore, appeal to our
friends in Parliament to raise their
voices and see that this wuseless
piece of legislation is thrown out.
We are utterly dissatisfied with the
manner in which basic amendments
have been rejected.”

The Finance Minister has said that
some of the amendments moved in
the Joint Commitiee were accepted.
They were very minor ones. We
argued in the Committee that there
should be no summary trials, He
was not even prepared to accept it
and convert it into a regular trial. 1
shall deal with this point when we
come to the clauses,

What did we achieve? What was
the objective behind the Gold Control
Order ? We were told here that there
would be no smuggling, or at least it
would be minimised, that the price of
gold here would be comparable to the
international price and last, but not
least, concealed and hoarded gold
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would come to the surface. Did we
achieve any of these objectives? No.
As so ably explained by my hon.
friend Shri Dandekar, smuggling has
increased. Does the Finance Minister
think that the poor goldsmith is
smygeling gold? It has been found
that people who have got links with
big business houses, who "are connec-
ted with international gangs are
smugglers. Even Chief Ministers, ex
and present—they are the biggest gold
smugglers. The Finance Minister may
admit it or not but it has been proved
beyond doubt that in the Choti Sadri
gold smuggling case in Rajasthan the
present Chief Minister is involved.
Any impartial enquiry will prove he
is in it, though he may deny it,

Another object with which this was
brought forward was that the price
of gold would go down. After the
Chinese aggression when the slogan
was given ornaments for armaments,
our wives, sisters and mothers readily
parted with their ornaments, in
certain cases even with their mangala
sutras and they thought that they
would be able to defend this country.
What has happened to that gold? 1
want an explanation from the hon.
Minister as to what happened to the
gold collected by wvarious agencles
including Mr. Atulya Ghosh. We
have no account. I do not know if
the same fate that overtook our
national defence fund overtakes this
also; it must have happened like that
here also. Even after that, I would
have understood if gold had been
used for correct purposes. It was
never used like that. It was used for
boosting up their party purposes,

SHRIMATI SUCHETA KRIPALANI:
Has he any proof for what he says?
SHRI RANDHIR SINGH : He must
prove it. Or, it should be expunged.

= AgH wiarm . gamfa AgEE,
T sgaegT T 9 & 1 A e gt
A a7 q A fedw A W
avd | gafem T ¥ AW @ AG
ferar s =nfigd
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‘ﬂ'ﬂTO‘ﬁo"ﬁ:i%ﬂEW
ey an o1 sdmmgm i se &
R F 7z 7 g g 6 fea st
¥ feomn & faar & 1 & & @ R
? & wga g fF v fodem we 7
faem @Y% &1 weawe Far T R, 99
A 1A AT FT AT | JAL AT
wrT & a1 AT+ Ao g e
AT F1 4T |

ot e = o ogw w3 A
€, & ot wrAw & fr dar a=r o

H' To #@re & Wl : UG §I HEAT &
f& =it <ot fag Y 0 & 99 =7
% g e g, afew w e
F AT F I 1AV GAT qAA A AF
g A 1 oqw fod & w @y

of e Tew = fevet  qwafa AgrEa,
F e Y wferT =Tt g |

MR. CHAIRMAN : He is not levell-
ing any charge against anybody; he
is asking what happened to the gold
bangles of his wife.

sfiwelt q&4 fawwT: AWM AT L

SHRI NAVAL KISHORE SHARMA :
(Dausa) : He has levelled a charge
against the Chief M.ini_.ster of a State.

MR. CHAIRMAN : You should have
raised this point at the time he did
50.

ot =fa. oo : WigT W gETiear
A N W A T W
g
SHRI S. M. BANERJEE: I would
have answered their points but I did
not want to put you in an embarrass-
ing position.
MR. CHATRMAN : You do not put
yourself in an embarrassing position.

SHRI S. M. BANERJEE: There
should be an enquiry into the whole
affair including Shri  Mohanlal

Sukhadia whe is involved in Choti
Sadri.

MR. CHAIRMAN : Mr. Banerjee, it
has not been proved that he has been
involved, and therefore when he is
not here to defend himself, I think
you should not drag his name.

' To Hyo TAWI : # Fg @7 AT fF
WHFATAFA2 T | uF A gg fF @
THTEMT AT AT G, W A Hraw
& g A, w9 ARl a9 e, gwd
9 g fF qERT ST a2 g an
FH GR | TERT T F1 FAC AT
23F a1 1963 ¥ 7 T 3797 7% A AT
g 79 agr g &, W fiwd
HT A 47 g ag F 9 F W w9
FHT 31T g SFarTioe T & O AT ST |
afe axfremd § fr 9z o 78 gam
# far et St & qu wgarg v anfae
JE AT AT ST @I FT AR
gfaest 1 #amw & ! afe ag sl &0
Farq g argEd A 8 1 Afew e
ag wfqesr &1 @are g & a1 Helr
ErRg w1 ™ faw &1 @ifm aer
srfgd 1
16.56 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

Fdt AT Atafow g war 5o
qre=tEd & w7 R oW e I
¥ OAA A THEM FTAXE | AR
gt & {5 oF Fiada 7 far @ s
¥ Fw fr oot gagfmi g afer
afaw Wy @VER o9 & Aveaw
{ Y g AR AT AT R IHF
waTfaw A W # aF{ET 100 AR
ATCHEAT FT AFE 1 F QO g
g fF s $17 | qamEsn 99 w1 ey
arv @ ? # argar § 5 amor e
77 f 97 ¥ qamasr fetew ar @
a7 5 97 % g ¥ o fordee #
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? 1 FR A A dqw g AR W
FA FAT FT A0 FH F FOT I
AR ATEET FQ @1 302 FT THIAT
9q faw @t & fa=ars  semavr
AT S T FT FEAT FT AT E
afeT i A fF e
A G wE e g A T
gt O A TgET T A X O FA
ara F< g ama d

99 & 9¢ ¥ T T I gr9w
7 f ag Jraw Wegams g | A
g aEa s -

MR. DEPUTY-SPEAKER : The hon.
Member's time is up.

SHRI S. M. BANERJEE:
hours have been allotted.

MR, DEPUTY-SPEAKER : If it is
the recommendation of the Business
Advisory Committee—I have no report
with me—it is all right. You may
take a little more time,

SHRI VASUDEVAN NAIR: The
Business Advisory Committee has
given it more time.

Eight

Y Fo Wle Tl : § g @1 AT
aifer 7g Ooee Heam mr &7
& i 71, fow &1 a9 dwad
W FE AT A FE FE, A G A
T fdt ok fergram 7 € o' g forw
T EAEH FIH 2, IE I T A9
T F4T 98 T T 5 T 7% e
NN T AE AW
W AR W IR & I T 0
AT A FWA AT Q@ E | A Aoy
YT & 78 G 3 6 99 & I Javaw
w1l W1 W E 1 | a8 O9-
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Tiew FgA  SIfRET g ? e 9w
AR F7 famn g 1@ 7€) g wwan
g g1 FT Ao g § e 7 e e
&1 dedee Weermw &1 gt Qwe
Wegrwe #Y am g 0 F FEED
fenfae & faafasr 7 1| fow w2 @@
|RI 7 7 #Y oF 5 wfqum & avwra
HITAY FIATH AT FL WYV T THAT &
#Y gt g 79 fod sw @
ST, T I N LAAT AT I W
Gaer R faes gam @ wfes
RN A1 ag A A AZ ST A,
aff e s ifr g R Iw
g FTHYET faar | faw sy of snfax
W1 F & few ar 7€ € 1 9g HW
Tgd § 7 Oovew egro § 1 a®
Fg 7 5 s 1€ A v qwfas
afa & @ g FE w1 F@T™-”
TEETET, TT R | ST FFILT G
AT AT o I F AW A0 AT A
YT FARE | A9 FgA @ A
¥ ag & 1 g ar 1000 AT 2000 %o
TFT T F N A AERE FA OF

AT AT A F g g o

& & Meg g AR AT FHL
gfemafer anfees o=@ &
i a9 I &1 afefEde for sww@m
#IT Fgr @ & s &= wfesw f
TH | & 9 @ q9| F¢ g )
| o Afw A #T TwWEr
W g &9 ag W FT & @ A
fr afefrde ¥ 1 oA fead
FEY § | 9T WY g7 wew @ AE Y
qq FAIFAY 9T A9 MY, 99 T
WA I FG | T0 T
fas =&t w7 A@AT g 5 oow A
weTEE TS arfad Y F §, @ F v
g for forer el oft g e Y ey & 0
AT aeE, Y aTEwT, it awe ol
AR gafaw agw, st oy raed,
A wTHY A% ¥ e T @ e g
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U s F e wefedt
AT FCT TSI @I E 1

17 hrs.

o faere FRET F gaT aedT-oredl
¥ gt & A g a1 fir e
fodY Y gree F g faet FY @ FE 9T
g WAAFFTHFASF
& HY 3G F OAT AT AT HY T AT
AR weffr @ §3 FX AR fm
@@ | it W WA & A qfad
R & forg 4 qemay @ WA FW
s sfasr W QU HT FY FRY
¥ amA ofa¥e W & fag amn o,
afew gy mon s og &Y @
g

7 g fogid & fomem & & 39 9o
SR g

“At the outset, the Chaj

mentioned to the Committee about
the receipt of a telegram from the
Madras Jewellers and Diamond
Merchants Association, Madras
requesting for being given a per-
sanal hearing by the Committee.”

& &t ot qfagy 3 & fao g,
I FT g F A7 Fgr v

“At this stage, Shri Dahyabhai V.
Patel pointed out that certain
affected parties were already in the
capital and they should be given an
opportunity for a hearing by the
Committee.”

AfeT g7 e w1 ofasa 23X w1 qhr
g fear v

“He was joined in this by some
other Members viz, Sarvashri Tridib
Chaudhuri, N. Shivappa, O, P.
Tyagi, Banka Behary Das and K. B.
Abraham, who suggested that the
Joint Committee might ask for an
extension of time instead of hustling
through the matter. After some
discussion, the Chairman ruled that
there was hardly any force in
reiterating the point in the context
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of the earlier decision of the Toint
Committee.”

Fuq & foedt 7 W 9, Afe
g o f6 I A gEm A gew
TG €1 ¥ @ niferrde, 7@ i @,
Sifa®s  SgEl F AER 9T T
g T W% AW ¥ AT A wewer
w© 9 AR 39 F 9T JOA B
@A AT 4§, FfT 9 FY 97 77 w7
o A e  fF e A A fam
# g0 faer &1 979 FTH FT Haar F @v
2 1 afasr wTod ST €9 & ST
T, AR, TFE AR fawelt &
AT gt ) AT 7 ) feest et &
qX I WA fow @, afer
& 90 9% FT @ I 4T )
g1 mar f& gw 7 ST anfeqw o fFar
a1, T 499 | I9 F1 FAA w9 A
g wfew 9g anfexe w0t 9w fr
war ? 99 ¥ Far faen ? ae Med
o &0 F g AMICEH AT G
.All India Jewellers Association,
New Delhi,

Akhil Bhartiya Swarnakar Sangh,
Delhi.

All Delhi Sarafa Association, New
Delhi,

Meerut Bullion Association.
Vidarbh Mahajan Samiti, Nagpur.

The Federation of Andhra Pradesh
Chambers of Commerce and Indus-
try, Hyderabad.

MR, DEPUTY-SPEAKER: He need
not read the whole list.

SHRI S. M. BANERJEE: I am only
referring to this to show what great
injustice has been done to these

“people. They were knocking at the

doors of Lok Sabha Secretariat and
they were not heard. Is it justice ?
And, we are being asked to pass this
piece of legislation after these nefar-
ious activities, The Finance Minister
had the courtesy to consult the big
bankers before the Banking Law was
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passed. Their informal advice was
accepted formally. But in this parti-
cular case, I am sorry to say_ all these
poor goldsmiths and their representa-
tives were not consulted. That is why
I say that no Member of this House
should be a party to the passage of
this by simply saying that in order to
remove the lure of gold the Gold
‘Control Bill will be there. Let us
decide, here and now that this piece
of legislation should be rejected out-
right and that there is no need for
this legislation,
st Tndre oy (o) fog
wFT AEIET, T T FIE qF AL ¢
f& miee F99 ¥ wfeawr snfedw
AR T ¥ TR OF J9T-U-ATETE
T IET OF qgd GIEET I 9T |
T wgm fF o7 vF FqT a1 5@ ¥ warEr
It & e & 3w & fam 7 S AE
gyaT qU afeew faar &, v aw
fr qen o T9W & T AwfEr @
AU TFEE & I v | [ A
2w & fog FAIAT Y R g =i
Ft 9k oo 7@ 99 IR afsam
F FAT FT AFEAT T g gHIR AT
T Fatr 4t A wER gT 1 e Fg0
AT F TR A A T AT FET AT
f& o sTT A A T FE SO
Ty F1 AEf frmar 8

ATH-FA FI T4 FTFAEY 7 g
¥ afmay A =T a7 g ™ &, v
F o W g, WifE 9 ¥ fag | F
QY A RFE) WaENE
aﬂtmmi@rwg‘:wz
Iy wT & fa ¥ 4, 97 § @
#1 qH I AT ¥ N gt g
e 7 srgan § i g wTE Ao faeil
WG FE | TT N gL OF A9 H
foaraa st § 3R a8 oF e I
g W AmF fw A AEama,
o 38 7 of fogwew ot @ 1 e
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qiEf-ar ¥ aTET §1 FT S S
oy s &, &Y 99 F o frarma A
21 e wrE ey dwwfa ¥ Sfw
T AR e F e 3 fere fredt ara
W AIGAT § AT @A &, A 9@ A A
W X awr gen Wik dafees @
fear smar &1

w faw ga w9 few 97 g
W@ A & |\ o Fraw
FT TR ¥ TOAT 8, FT I 41 3w
¥ 3J|E AR wEd & wA A 18w
AT A FE GWAT &1 9T W R CF
T AT e ok, @ 9 RW &
THIT F TN F AT Fr = F feg
g FeA ST IET | H gafi ug wrAw
F fruda 7t g i et e fafrex
F foet Safer a1 odAw wmEdWA
FII 4 FIW IBMAT | IJ2I g FaH
W & fga & vomr | 9= 1€ o 2w
g W =TT ¥ fau gfaae W F
foo o aff a1, Iw g @ a0 @
BIA THFEA AR Aee AET 41, 99
1 g @ A & fag o Aady
q1, 39 99 S /Ut T|E ¥ 4w
F_W FEET |

TR Wik, ot @, ¥ T faw 0
e gu Faw F fawrs & a@ 72
T ) AR " @ & g Aeafow
Wt arfear & 2w & foo od MR
awtiz 2faq | W@ H A wF A
2 f5 9@ IM A FgIMET g @
#T =9 W ) Ffa T, @ AN
& wfed g9 o9 20 & @919 & faq

SFETAT AT §H AW A -qHT FEAT &,
T qGATE, TAET ¥ ST WIS
FeME, @ AR AT G, AW
T g ¥ YT AIAML Y AFAT & 7



3189 Gold Control Bil SRAVANA 29, 1890 (SAKA) Gold Comrol Bill 3190

T agT ¥ $wT A €, A qeR
&, T 5 =t & ot oA o
TRt 2w fowa B, e
foraran &, s firera 2—2# gegrt
W ¥ w A few, g av awen
e wfgy,  wRA-owEw Tfed,
TR T T g ) 7 T
w|A Ay N w3 gl
TR Wik 3 S Hew far &, W%
TZA AIAT FE §, I W FT AN
ST &, 99 F surer ¥ SARY O G
T 8, FfY ¥ a7 G1 w0 &, ey

¥ TR FAT R, O TF BRA-TFaT

wfear FEAT 98, A qE F AT F AT
FAM | A N ATH TR T F 2T
FEAAAMFTAFTE, A &
FMI A &, Ia7! 30 ¥ f9d QgL A
W | ZAIR AMH OF TG F FA-
fer o my 3, oF FER S oW
AWEAE I #Y A9 T I 3,
feaar Mex avwr Ffgameit & T, 2@r-
SEETETET & 99 FTTd FY WEA F qer
AT AW Y @ ) W W W A
TH—g FEI A &, AT IAAT HEGH
s T 2 v Saow & fag o o
feea S & 7@ amaT Wt A @ R
2 ©F 9¥e & §Iq@ aAE I, At
IA # AT §TE &Y FwAT WA @ Avew
& | W A Wy w9 § oS
R F A E ) A oad e
I FT TET FW AR A
Qfwarc At §, N awr At @
T T AT 9y €, TR m
IR §, T A AT 9T §
IR A FTAT W I 7w g AR
I T4l F1 @A A, I a7
I &1 # Fnfkard ¥ o feam
# Bfwelt ¥ E, ¥ A A, A
@ AR §, AfFT I o J3TE
#Y qgaT B fear ¢, I a4 Y
arew & fo, 37 ¥ Srdww ¥ fad,

AT FT AT I IW WX AT IS
AT 9 o o g 1 o wrd ¥
f& areat & qm oF @ 9 Fr—ay
9B & fod, ¥feq 3@ g ¥ 9w
& ot I Y wgew w1 fawr g—ag
I qifedt ¥ v = —F At
e 91 5 aiee 7 s ¥ TR
wF @ Freit Fgar e @ aw
FEAT | qF IW A A e gy
FIATF T A FZ ST W & foAR
TEX A AF g g et F oy
T % fad dae g fF @ T=
T o w1 @—ee fermw & AT
frefat Az 2 ez am
1 F ae F g du g a a0
Tt ata §—Fr g F0EY el
Ft fywit aaw § 1 a7 7€ T
¢ fv er 29 § Y W &
BT 99 T FIT FAT, LA FT
FE g, IATA FT FRIN FAT,
% YU ATH WIEH H  SrET B
FEI gAT—TH ST Y 2 FY FFTAHT
F QT E, FATH E, I I F2NT FEAT
T ) FA a7 A § fF AT Fa
TEAdr § A1 AE qEAd §— W
&t TG FT T FET E, IW B TAWT
FC & Y B TH TTH T AT FAT A

fedt wiwt wERa, A 35 W)
F 1 FYIT F T ¥ §T AT
gt § 3@ P 0 @ aww
@IMFfg@ & gam §—F Wiy Ay
wTE ¥ FgAr Imean g 3w e s
et Ag FA arefuat o 9w g
1Y A faq A7 & 59 Y AW A FEE
2, F AT F g A gEo dar
T8 W T Fear—fw s fam st
F1 QY F7 FAA §, IT F1gH A AT
TE WA | FH T AT W
¥ ETay g 9 AR 9T | wEd
F @t gart wif agw s I—Ag
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[=t o feg)

2k FE w1 oo @ T §, &% a3
FRwRT I T g, ¥ ag A & fod
darc 7 g & Forwnr ac =t §
e ferer 9T SART FWT 99T &,
Aferl w37 A & v fod €, FRel
J s o faar &, ey a2
ga waT X faan §, &fe o ave
FRFITR @RI T | F
AH qg FgAT TRAT § fF e awd
& ¥ ogr A fo < Wk
Tg FT0 FTAT ATEAT § AT A F AF,
TR A Y A FT AR E L
o ¥ 9 a7 T S—IW F ST
T —fF e B Wi @@ A
Ffemy FE AEAT F—AT IT A
® 39—40 ¥ ¥ &7 feqw &<
a% § | @ fam & W el @
Fe SEm e gw fawr & Jgm o N
®F 0 9H F AN 1§ 9T, T
fra<, 1% tHo o AT gHY WIE—WEX
* 1 A FT—a e fer
#1 3w afege FoT TEAT & A
Fg wr @ feac frmm g 1§ 3R
AN @Ay g g A
TR TR T A wi ey s
9T g9 FHTENE e #Y as A
@ § A felt o a9 Y g9 feew &
wiefede far o aix gt #r 1 famr
Sr—ag, faa TG g

afa & s & oY a1 FAT Mg
g s fom ag & snal @il & g
& 4, F¥ mrEr gfemw a6
qUEr dme ¥ I9T gm WAl
F g FY A faeRrd g
JF J9 FIT JoTE Y, IEr AvE ¥ A
wuwr wredt 1 fdfafade v 1
wa fedRrd @R #@r ¢ dR
HCHRTCHT TN BT A0l | 3 & F=ai
#Y giafea § ffwdw fagr o =g,
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I &1 w91 fgr A ofgd, a7 w
T A ¥ qgfaad & 9@ @ifs A
fedfafadz Y 5%

oot W€ A 1w faw 1 a1 w7

et Y FY E, A e A fafre
T @ F9F A e ¥ oA
W w1y 7 @, AfeT 7@ wwa
fafret § 9 4fv 99w ag T
Iwmg M fgad e g, 5070
frgenfmt & faa ¥ o a0 3—
wivd a8 @ %1 qod) & @9 a8
ad 1T AW & A gy
ww ¥ f&F sww fe, o
T ¥ "I FT qWT 54 AT
AET X IAAT AL E | H Few WgA
fiF St w27 g3TT T ¢ A A faare
FTT P MY G F OWER F
Ffrmasdmitafig 2w ®
fam & faz, £\ ) 7orgy a7 & faq,
ag 39w AF § ) A oy Ao
§ ganfen Z1, 39 *1 fyirrd s
qT &, 99 ¥ yufeaw # g FA &
fald a1 W 7gg w7 Tfgh—
wgi 0|1 4 &Y f 3 o ge g aw
a7, 39 a1 faacl 741 &, A=l
Fava fmmdaRawam
S 1 FAT T{ AT I I B
e 3

JuTeRE WERw, & a9 WK §
o 78 7 faw o3 e Fv At
# g a7 79 faw 1 fgrmw
T g K A fE A enem 9
SraTst wrE AR FGE |

st iy v (T7) : IuTEme WEEm,
§ x9 viee w2\ fag &1 91 AR
fadae TR & 9 & g gw AW
¥ g I @, 39 &1 wEd fadw
FATT "grEgwg
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T WERT, g Y g Gy
g% & wemr qET & A qmEw St
¥ T w98 wmw & f@ Ak aw
2w gw w1 fadw fear 1 e,
JerE WER, g W oww g fE
e # o @t & 0F T
¥ Ifd uF am-anfefeas faw A @
W § ¥ geY W AEr T an,
fowr av g & s fa=me wwe fo@ 4
IRFmA Ao § Nesgw
fa=r Y 7=w & am Ag; o fed )
Afe 78 3@ ¥ Gy g awAr @ R
a-anfefngs fawr g fadet o= &t
Wt @ 9, 37 7T 3w Fa WAt ey
9T AG 9} AT IPH AHIAF
fegeam & smal game WA ¥ S
ForwE e 1 e wdeEm,
e = Fmar g fF oo O mwr
¥ f50 vw w95 &1 famw & 0 WY
o ) WA F famw
faor &1 W AR el gl
NIFR AR ITLFATRE
7x faw & g9 &Y 99 ¥ Iv @A
FT AT F10 T I F7 T97 A0fg &
&Y st afe= foe ot faer 5ot wgten
%@ fa * qm FUF A AT foaw
THIUE | A 1962F T F TN
F Tz drad AT F FEA F IS AW
faer welt wEew & W @ § faw
W | UF F At F qY 9g o9HT F
ol wF ™ H IR IX e
Fgaadt fenfae & &Y gr fan
afew g e #2009 & o Afdve
#Y a8 g X T A FU A A
fw & TEeE Wt Oy AT wRW
fem  =mel gl & FOT AR feam
¥ AT oy g faw oA @
I T AT g A 9 wyvmg far At
f& afz aweaa & fa=o @@t &7 a8 wwr
2 f fergea & 0 &1 Y 5T g
graor A AeRd sgq fam omar @

I9 FY A 9% FAT A2 § A ]9
TR FAFFT T FEAT FT HT § AT
FTHIX AT Fg1 4T 97 fF g gAx
ST A FATC AR AT Fe ag fadrdr
At § fr g oz o= @ A AT A
T T X AwE FY e
g § 99 F) 7w gL A7 FCE aWS
fe ot 72 & %, a8 Wil & ¥
AwEl At FCeafaat & a2 g
Tg 94 qE /I F qES 0 A FQ&
gT 9% WIF A1 I F1 A7 Iz fawar
Tifgw | AR AR AT aE ¥ AT
FTHTT FT TR F771 9T 97 | GAT AW
qz TTEd & o qewTe T aewy |
F gz w0 & fr gt wroe F fod-
et gor ¥ Afew Fwr f& e
TgrRy, I9 e @ & fF 9w
FETC g Ay S @ aHr ag o
7e ot g ww & fE dar fe AR
€16 st Wo Wlo qwar ¥ &g *7 fazwar
F oo fear fr 1100 g oW A
arcAgear &7 A1 | faw wev W@
wamrdfrgm faw F I9% 1100
v s w1 A% § At afe &
& o7 # aeweedT FE A WA AGH
amar grm AfFA IfE I AT WA TG
aee® gf, I FT AU FIWT TH
#Y w93 ¥ 9T 17 gafan A
ST I ARHEAT FT HTAT AT 93T 1
& A g fi sowgear FEAT OF FH-
A # Fwrer @ AT S Sy s
gem ag FC wifgw AfFw 3w T
get 7 qwre § % 37 g7 T deAe
9% fagw grAT a37 |

Ffewr za fefad @ & 39 #Y 0F
19 @eT g § 8 1966
F vt 7 o1 afed WwrEw sw
w42t 1 Ffadwe gar 91 39 FfgAwT
# st ararvady famer gy oF Am-
arfsfgs yema Ao w0t &1 Afew

-



3195 Gold Control Bill

[« <fx ]
fearmrer ) s & 99 yema e
¥ AT FY e FF T 99 9|
¥ faq #31 omr oAr ) ww AE
ara-3nfEfags weamg st arda
fovgr afadw § =g &t 99 gww =t
FHAN AL ¥ I & 77 awgan fear
f& ag &Y 2 ¥ wemE F e w9
ATHT FY Z2T AT AT arfgw ¥ FA A
" ®Y 7€ & 39 F FaT gw IwT faae
T @ & 1A FHOS AR ¥ I
e fear f& g s ¥ 3w
¢ faaw # & fqo amger fear 2
& W =T 9T T F g AGAT
yag afm ¥ g da fEd
AT I § qEAE F wE qra
THTA  HATAATE FT ATATH FT NI
g fFar mar e Sar 03 FEE
A W F v AHTHATE ST @
TREAA ARG AT AR F
T T FH HAgS F4aT F1 GnEr
ANTANTEL IwIEFvET
¥ TEERSE #1777 T & wifE gw
T & 4 FEow AR ¥ g
A= fear g1 5w g g
=4 9T A5 fat & faae fear amgm
Afew g FyAT F6§T gt fag g
saw AT & faw A Ay s A
A s faa AT aard

FqT fF ot aAs{t A A0 FY FFATA
& Amat T v & AT A A I
% W W F FEW AdoEl S A%
¥ g uF I 9 5 9y da SR
FagrA G AEE AT F ITS A
faqe § 97 F T]@ I@ A F A
frae ¥ @ ¥few 3= I faume
w X w1 AT Tgt femr mav 0 g
g W ¥ TGz N F ¥ ag
faswar & g9T & W &AW §v
# faarag ¥ aré | F fawr At aRey
¥ gon g E 5 @ faw St @
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awfeTeis aar § 9 4 771 e 1 )
Frgwm 7 A€ 00 W gEw@ a@
4t ¥t ag oAt IEr 7 g8 faw @e
& gra X ¥ 1 wor @ s geTYT
AN T 99 w1 falm fear Afew
dar fF s g @ faw St wEa
N @A A fa g fe AN @
Wl W F oy AT S g AN
FAE 1 TH A Fog ¥ AR FY AR
& oY g AN & I F A A g
T #t 5% Tu o fer ad maw
Y § @ R it I w g
fegam &t 39 &t s @Ew 9%
fra v & fRg dae &

FHREFHIFE F AR FT e
fedr 1 7 g wfgw (@ AfeT §
g argaT § fF ag wfa & aig &y
&W F & fag faa g4 & |97 F
w® & 7 = wwfa & s awfa
AT §FEST F [ 91 7 § AT Ay
¥ gw gwufa # safq Sr g & s7 A
W & * fag g e 9t @
@ AT g At
T E ¥ Mg TN AT AT S
& & YT ga T W I T8
FET Y 9 FT 9F gE X 1w
ST § 6 ag g A S 7 a
ST &1 TG § A FIH &A1 §6 aG
¥ ™o 7T @ & Afew 1w amy §
fFOT a0 F TN F FT FTIHC
oo =71 MEHE g 9T AR TE
TG & & HelT & a1 F 7@ 71 AFC
mee frsrad faelt of Afss awe
fawr weit oft & A e 7 feam A
HTAAT THT 6T F Faar w4 T
Ty SR WY AR K AT A AR
g U W IW A@ ¥ WA THET
NI FTFE) N & anpuw
ot A T s & 1 gt
gt ofn F oy @ A faeaT
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ot foal a% & a7 qum garc o sfeg
1 g Tga afgwr v A g AR
TEET FAA ATA g AT HAT AT
g1 ofw zm famr & wroor o Al
1 "ur Sz g ST ) e W q
W T A F @I § 9T & ard
qE ST FAT T FTCT &eH g AT
g7 1 5w & F faer way ot it wew
¥ gfa #1f =f 7@ &, #f FTW
W maifssm¥guas
a0 o gmfa #1 @@ 9 T oA
yafa o & 39 %1 ag @ FE F
. T 36 7 57 @ § g0 T
T GAR AT 1 9 fgwr a1 @
) N T W EE ¥ O E
# I8 FATHIC § ITTHT FAT A ag
T F G § 1 TR e wron ¥ faw
FAER TR # faw s T
g | 5 g arEl A aRE § g
R FHTL GY AT I AT FH
T ' & AT | ey i w g e
fawr @t wga 5% fowr & &1 AT Al
F SR A g W fawr #7 anforr
F o ) 5@ A &g F A faw 7 fadw
F@E I

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Many members who have
spoken before me have expressed their
concern over the unemployment of
the goldsmiths. I join them. I would
also like to point out that while all
sides of the House will, I think, agree
that the country is facing a wery
severe economic crisis and that ewery
effort must be expended to see that
there is no further drain of foreign
exchange, we also equally feel anxiety
about the implementation of the
legislation before us.

1 would like to quote from the same
report that Shri Dandeker quoted
from the report of the Informal Group
on Gold Control, given as far as I
know, in 1963,

SRAVANA 29, 1890 (SAKA)
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SHRI N. DANDEKER : The 1883
report is different from the 1966
report.

SHRIMATI SHARDA MUKERJEK :
This has got no date on it. I think
it is the 1963 report,

MR. DEPUTY-SPEAKER : She may
resume her speech tomorrow. We
shall now take up the Motion sche-
duled for discussion at 5.30 p.m.

1728 hre,

MOTION RE: MODIFICATIONS TO

INCOME-TAX (SECOND AMEND-
MENT) RULES, 1968

MR, DEPUTY-SPEAKER : We have
half an hour for this. Time will have
to be distributed. Ten minutes for
the mover; ten minutes will be taken
for reply.

SHRI 8, S. KOTHARI (Mandsaur) :
beg to move:

“This House resolves that in
pursuance of section 206 of the
Income-Tax Act, 1961, the following
modifications be made in the Income-
Tax (Second Amendment) Rules,
1968, published in the Gazette of
India by Notification No. S.0. 1112,
dated the 18th March, 1968 and laid
on the Table on the 1st April, 1868,
namely :—

(1) in rule 2, in the proposed rule
11A, for ‘33-1/3 per cent.” substitute
‘50 per cent’;

(2) in rule 2, in the proposed rule
11A, for ‘Rs. 20,000" substituts Rs.
25,000°;

(3) in rule 5 in the proposed rule
18A, after sub-rule (5), the follow-
ing be added namely:—

‘(6) The resultant sum of capital
employed as on the first day of the
computation period, determined
under this rule, shall be increased
by—

(i) The average cost of the fixed
assets (including ships) secquired
during the computation period; and

-



